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o % :* ' .thq applicant who is working under_ the .
1011(16]113 at Mampur was suspended/
coqtemplauon ofa d1sc1phnary proceedmg for \«\

_ ! the}i a]leged fraudulent drawal of Government

- '@s Reﬁ'“;;ﬂ 1 mleey in the.department of education and he .
- “-’ q “@} e A, Mg ~""‘)ihe’rlc'rﬁ,'i:ieex;'placed under suspension. Strangely
o Rnad r“' 101 i en' "%’ o an(% in fact no. disciplinary proceeding ‘has
{Z’é,};‘ Wiy £7 Q}‘&‘ A \W W - “bech initiated agamst the applicant even afte:
YW Q_,O/\ VA 'V\LQLW ) ST pse of 3 years Aggrieved by \the said
T e e N R L ETRE matﬁtlon of the-respondents the apphcant has

)

ﬁleti this 0.A challenging the impugned
oo susﬁ)ensmn order dated 16.9.2005.

S % / e "o | g Heard Mr B. P Sahu, learned counsel

Ly for ‘%JC applicant and Mr. M.U.Ahmed? learned

m ‘ Add}.C.G.S.C for the respondents.

RCS]%ondents counsel prays for four weeks
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'tlmegto take mnstruction. o
' Post on 21.9.2007 for adj'{.ission.




Re3pondents counsel is- spec1ﬁcally"

dméctcti to ascertam as to whether any

EEE - ,._‘d1scq3hnary .proceedmgz -.I;has-.. b.ecn mmated
GTerJY 8‘{' A1 / 3 [ °F »'2'*-_' agamst the apphca.ut _whether any. enmmal
W}?/ 1o .,096'#" ' , S case has been 1eg131_;ered agamst the

Towre

W, }M% : apphcant and what was the ;rg ,soé. for
! ] l b.__._.»_"i’ suspendmg the applica.nt o SR SN
A AL e i etitt o

e T e Yiee-Chiaifman

EE 21 907 Four weeks hme'gra'mted to- the
_K:_____,.-——/ e - respondents fo file wntten statement. ~
b G i Post.on 51107 for order. k
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S it B e e e ;;_w;‘__“,_-_;,  léamed counsel for the Applicant prays

Cmieienhio it st o gk it for revocation of the suspension order.
| AT bl Gbwongiesne Call fhis matter on 07.11.2007

T B P RIS ST SRR IPULE. : along with the similar matters.
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| -
-07.1'1:2007 "All these matters are similar.
| Mr.B.P.Sahu, learned counsel appearing for
¢ the Applicant in ali the cases prays for
revocation of the suspensions orders.
Though Mr.G.Baishya, leamed Sr. C.GS.C.
¥ filed reply statements in O.A. Nos.212/2007
& 213/2007 on 05.11.2007, and Ms. U.Das,
leamed Add. C.GS.C. filed reply
12 9\ 09~ statements in O.A. Nbs. 216/2007 &
| L&CLS. T /b:) 217/2007, same have not been filed in O.A.
N Q : ) ﬂi .' ' ' Nos. 214/2007 & 215/2007. Mr.M.U.Ahmed,
learned Addl. C.G.S.C. undertakes to file
reply sfofémenfs in O.A. Nos. 214/2007 &

215/2007 during the course of the day.
%/ | List all these cases on 22.11.2007 for

. ~ final hearing. ,

K ' Member (A)
/bb/

22.11.2007 Mr.B.P.Sahu, learned counsel! for the

Applicant is present. Mr.M.U.Ahmed,
learned Addl. Standing counsel for the

W l/,é' S W?; | L'J,mon of Indiais also present.

— ’ On consent of both the parties, call
(o227 this matter on 11.12.2007 for hearing.

C

(Khushiram) (M.R.Mohanty)
Member (A) Vice-Chairman
[ob/ T
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1-1.12.2007 Heard Mr B P. Sahu learﬁéd Feunsei
for tbe Appjlgant ‘and ., Mr G Ba;shya,
learned Sr Standmg Counsei for the Umon

of India, in part.- . K 'r

Call this matter on 12,}.22007.
‘!‘. . Pl

(G Ray) - (M ‘R. Mckanty )

Member (A) . Vice-Chairman
+.nkm...

112.12.2607 ~ Heard Mr.B.P.Sahu, learned: counsel
" oppeaing for the: Applicant and
MrM.U.Ahmed, learned Addl. S’ran/dving

counse! appearing forthe Respondents.

For the' reasons rec-'o'rded ”separcie
- sheets, this Original Applfcchon is dlsposed
‘ -of.

(GM (M.R.Mohonty) :

Member {A) Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Origipol Application Nos. 212, 213, 214, 215,216 & 217 of 2007
Date of Order: This, the 12th Day of December, 2007
§
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HO'N'BLE.lSHRI GAUTAM RAY, ADMINISTRATIVE MEMBER

Shri L.S.Ramyo

Aged about 41 years
S$/0 (L) L.S.Nino
Resident Chalric Khunou, P.O: Mokot
P.S: Kamjong:and Dislrict: Ukhrul, Manipur
At present A, G.'s Staff Colony T/II-C-3
P.O: & P.5: Lamphel and District: Imphal West
Manipur.
...... Applicant in O.A, No.212 ol 2007
Shri Sh. Ranijit Singh
Aged about 43 years
$/O Sh. Amu Singh
Resident of Sagolband Khamnam Bazar
P.O: Imphal, P.S: Lamphel
District: Imphal West, Manipur.
e Applicant in O.A. No.213 of 2007
Shri Khaikhoyang Haokip
Aged about 56 years
§/0 (L) Hemkhopao Haokip
Resident of Chassad Avenue, Nongpok lngkhol
P.O: lmphol P.S: Porompal
District: Imphal East, Manipur.
e Applicant in O.A. No.214 of 2007
Sh. Ng. Kashing Moyon '
Aged aboul 12 yoars
S/O Ng. Anglenchou Moyon
Resident Komlathabi Village

P.O:, P.S: & District: Chandel, Manipur.
...... Applicant in O.A. No. 215 of 2007

Smi. Lhingjalam Gangle

Aged abaut 39 years

w/O Thongkhoseu Haokip

Resident of M. Munpi Village

P.O: Sugnu, P.S: & Dislrict: Chandel

At present A. I.R., Staff Quarter Type-ill/21

P.O: & P.S: Lamphel

District: 1mpholWest Manipur. , . )
Applicanlin O.A. No.216 of 2007

Shri K. Benjom:n Ca
Aged about a3,yeots
S/O K. Shcngczu . N
Re5|denl of Moku *Vlllage [‘

:
o
i

i
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P.O: 8 .S: Kajong ancl
Dislicl: Ukhrul Manipur

Al present Type-lli/4, A.G.'s Slall Quarler
Lamphel, P.O: & P.S: Lamphel
District: iImphal West, Manipur.

-

...... Applicant in O.A. No.217 of 2007

By Advocate Mr.B.P.Sahu in all the O As.
- Versus —-

1. The Union of India _
through by the Complroller
and Auditor General of India
New Delhi.

A

The Accountant General (ASE)
Imphal, Manipur.

3. The Deputy Accountant General {A&E)
imphal, Manipur.

..... Respondents in all the O.As.

By Mr.G.Baishya, Sr. C.G.S.C.in O.A. Nos. 212 & 213 of 2007
Mr.M.U.Ahmed, Addl. C.G.S.C.in O.A. Nos. 214 & 215 of 2007 and
Ms. Usha Das, Addl. C.G.S5.C.in Q.A. Nos, 216 & 217 of 2007.

O.A. No.212/2007 (Shri L.S.Ramyo vs. UOI & Ors)

0.A. No.213/2007 (Shsl Sh. Ranjit Singh vs UOI 8 Ors)
0.A. No.214/2007 (Shrt Khaikhoyang Haokip vs UOI & Ors)
O.A. No.215/2007 (Sh. Ng. Koshing Moyon vs UOI & Ors)
O.A. No.216/2007 (Smt. Lhingjalam Gangte vs UO! & Ors)
O.A. No.217/2007 (Shrl K. Benjamin vs UOI & Ors)

" ORDER(ORAL)
12.12.2007

MANORANJAN MOHANTY, (V.C.)

All these six cases were laken up separalely, bul are being

disposed of by ’rhis'_common order.

2. - Heard Mr.B.P.Sc:hu (learned counsel appearing for ihe

e

<7

Applicants of all these cases), Mr.G.Baishya, learned Sr. Standing counselkf/
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for the Union of Indlia (appearing tor Ihe Respondents in OA, No.217 & 213
of 2007), MrM.U.Ahmed, learned Addl. Slanding counsel for the Union of
India (appearing for the Respondents in O.A. Nos. 214 & 215 of 2007) and
Ms. Usha Das, learned Addl. Standing counsel for the Union of India
(appearing for the Respondents in O.A. Nos. 216 & 217 of 2007) separately

and perused the materials placed on records of all the six separafe cases.

3. Applicants of all these six éoses, who are members of the slaff
of the Office of the Accounjfom General of Imphal in the Stale of Manipur,
were ploced. under suspensioﬁ fon contemplation of deparimental
proceedings against them) on 16.0972005; that during their suspension, 1héy
were granted subsistence allowances at the rate of 50% of their pay and
that after a lapse of time, they were otso_gronted sgbsjstence allowances
at the rate of 75%, that their repedted rebresenioiions were not heeded to
and that, g"u_,ring June of 2006, they were prohibited to enter into the
offices. They _hcnve atso stated that several olhér members of the slallf,
although similar allegations are there ‘Ogoinst them, have not been placed

under suspension. No charge sheets having been suppli'ecl to them, the

Applicants have approached this Tribuno|l wilh the present Criginal -

Applications filed under Section 19 of the Administrative Tribunals Act, 1985.

4. . During pendency of these cases, the Respondents have issued
charge sheefls lo all the Applicdnis)0|1 07.09.2007, initialing departmential
proceedings | and, by filing wrijten statements in all Ihese cases, the
Respondents have pointed oul about issuance of separate charge-sheels
dated 07.09.2007 in inifiating the departmental proceedings against each
of the App,liicqms and about the bcckgrouhd in which 1h§é Applicontsil;'\ove

been placed under suspension and inilialion of proceedings against the

\
4 /ﬁj
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Applioonts. The reason for delay in drawal of the charge-sheels have been
exploined'in lhe wiitten sldrernenls liled in Ihese cases. In Ihe wiillen
statements, 1he Respondents have explained that few of the members of
the staff, ogomsf whom less serious dllegdhons have been found oul, have
been transferred ouf and 1hof steps have been taken 1o bring bdck one

senior person, on transfer, to book him in an effective deporimentol ,

proceedtng

5. 'Af the hearing (on the face of the explanations made

available by Respondents) the sole ground raised in all these cases, by the

Advocolo for the Apphconis drel’ihol prolongalion of the suspension
-

WI’rhouf drawal  of any charge-sheets/without lnmohng deportmeniol

proceedings ogdtns’r the Applicants. But for the reason of issuance of

chdrge -sheets against all these Applicants (during the pendency of the

cases), the so:d ground has also become infructuous.

. 6. Atthe time of hearing, however, Mr.B.P.Sahu, learned counsel

appearing for the Applicants of all these cases, has raised a point. that

suspension of the Applicants having not been reviewed within 90 days from

16.09.2005 (the date on which the impugned suspension order was issyed)

the continuance of suspension has become invalid; for the reason of the

provisions in Rule 10 [é) & (7} of the CCS (CCA] Rules, 1965, Relevant portion

of the said Rule 10 (6) & (7) {which is stated to have been brought into the
H .

statute book, by Govt. of India/DOPT Nofification No.11012/4/2003-Estt (A)

dated 23.12.2003 and stated to have come in force on 02.06.2004 by Govt.

of india/DOPT Notification No.11012/4/2003- ESII(A) dated 02.04. 2004) reads «

~as under:.--



o) An order ol suspension mecle or clevcmed 1o v
Beon made unde Ihis ot shall_be roviowedd by Ihe
avlihorily compelenl lo modily or revoke the_suspension,
before expiry of ninely days from the dale of order of
suspension, on _the_ recommendation -of the .Review
Committee constituted for the purpose and pass orders
either exteriding or revoking the suspension. Subsequent
_reviews shall be made before expiry of the exie‘n‘dqd
period of suspension. Extension of suspension shall not be

for a period exceeding one hundred and eighly days al
time. - ' :

(7) Notwithstanding anything contained in sub-rule 5,
_ an order of suspension made or deemed o have been
ar .. made under sub-rules (1) or (2) of this rule shall not be

B . valid after g period of ninety’ days unless it is extended

R after review, for a further period before the expiry of

b nine!y days." - '

’E f s he stand of Ihe learned counsel uppearing for ihe Applicanis that for

g ) the reoso,h; of aforesaid amendment to the Original Rule 10 of the CCS

S S _ | |

o (CCA) Ruiés, 1965 (which has come inlo effect from 02.06.2004) the cases

: o - of lhe Applicanls are Squarely covered under the said new provisions; for

. . .

’*’: | : the Appli¢ants were placed under suspension on 16.09.2005.

. . -

4 : 7. ‘But, in the Original Appilicalions it has not 'been pleaded by |

;,;‘ i , Co ’ . 1 ’

'_ { E ahy of the Applicants that their suspension matter was nol reviewed wilhin

-1 . ‘ - :
; 20 days fiom 16.09.2005 in_terms of Rule 10(6) & (7) ol CCS (CCA) Rules,
! N P , -

L ' 1965. We are-also not in a position to adjudicate this aspect of the matter;

bécousé all the Standing counselss appearing for the Respondenls in these

.; . cases, oré ‘_'foken by surprise on this new ground (which has arisen oul of
[

factual dllegqﬁon, taken for the first time, by the Advocate for the
e o Applicants): at final hearing stage of these cases. Thi_leo,rned Standing

counsels, :o‘ppe'oring-for the Respondents, have, hbiWever, pgin?ed out, at

~the heorihg, that prolongation of suspension of the Ap_bliconis.really

e

: A
| received rgvised considerations of the Compelent Authorilies; on a number [,,-—,.




!

1

of occasions | o, (u) whorenhicneed sobsislon CHOWORCOS Were (ronled

o all the /\ﬂl)llf cnds; (1) wihen Ihexyy 1epecilog ly repescntod tor hoir ie-

msfctemem‘ and (c) when they were prohibited to enter the office *

premises. H has also been pointed out by the learned Standing counsels

that for the reasons drsclosed in the written statements {in all these cQases),

the rr‘p:esoniqhons of The Applicanls did nol receive iuvou:uble
considerations. They, however, failed to admit {or deny) the factual

allegation (made for the first time, by the Advocote for the Applicants, at

- Ihe final hearing stage) aboul non- -consideration/abscnce ol 1eview ol the

maller for prolongdtion ol suspension boyond 20 days hom the dale of

suspension; because of lack of such factual allegation (by the Applicants)

in their Orlglnol Applications.

8. _ In absence of the factual allegation in  the Originai
Applications (that there were no review of the suspension of the
Applicants, wilhin 9‘0 days [rom 16.09.2005) 1he Respondenis had no
oppor'funiﬁes,t_o answer the new factual point in issue and, without granling
any opporﬂ,'ani_ly o the Respondenls (lo answer on 1he factual allegalion

made, by the Advocale for the Applicants,at the final hearing stage) no

-relief can be considered to be given to the Applicanis {(by merely looking

to the new/amended statutory provisions); because thal would amount {o

denial of naturai justice to the Respondents.

9. iIn"the aforesaid premises, (having heard learned counsels
appearing for all the parties) without entering in to merits of the matters, gll
these Original Applications are hereby disposed of wilh granl of liberly lo

each of the Applicants to represent their grievances (pertaining to non-

review of suspehsion of the Applicants within 90 days of suspension) to the o

e
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ropresenichons the Rospondenls should consnder ihe same (in Ihe light of
the provus:ons under Rule 10 (4) & {7) of CCS [CCA) Rules, 1965) within 15

days thereafter and pass necessary speaking orders by end of Jonuory,

2008.

10. With the aforesaid observations and directions, all these

Originat Applications are disposed of.

Send copies of this order to all the Applicants and to all the
Respondents in the addresses given in all hese six Original Applicalions.
Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G Baishya,

Mr.M.U.Ahmed,.and Ms. Usha Das, Advocates appearing in all these cases.

so/
M, R, MBHANT Y
VICE-CHA IRMAN,
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IN THE CEN¥- ' IVE TRIBUNAL,
GUWAHAT BENCH, GUWAHATI
(AN APPLICATION UNDER SECYION 19 OF THE CENTRAL,
ADMININTRATIVE TRIBUNAIL ACT, 1Y8S)

L

ORIGINAL APPLICATION NO. ,;z\é'_ OF 2007

Shri Ng. Kashing Movon
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SYNOPSIS '

The Applicant was im’tja]lv appointed as Clerk/T'ypist ot the.

ottice of the Accmmtant { rcncral { A&M Manipur in the vear 1989.
I'hcrcaﬁcr he was nrnmnfcd to the past of Accountant vide the order
dated 12-4-2001 lhc I)cml'rv Acmnnfan‘r (ieneral (A&E), Manipur
’wdc the order dated IG-‘)-ZO(H nlaced the Annhcant under s'ucmcnsmn
in contemplation ot a disciplinary praceedings in conncction with the
ﬁaudnlcnt drawal/scandal of a hngé amonnt of (Gavt. moncy in the
Dcpartmcnt ot Fducation (8), G«wt. of Manipur. Thongh the Applicant
was placed under SNSPCRSon  in cnntcmnlatmn ot a dmcn‘ahnarv
pr ncccdmg the authoritics concerned havc not. cven nr ncccdcd the
dtsmplmaty prncccdmgs initiated aganst the Applicaﬂt. On the other
“hand, the anfhorities concerned even tailed o frame the charges tor

“which the disciplinary praceeding was initiated against the annhicant.

Thus, it is very clear that the authoritics concerned mitiated | the

dmcmlmaw nmcccdnm agamqt thc Atmhcant hv nlacmg him nndcr

SUSNENSIion tn cvewash ﬂ\c gcncral nnhhc and the atmhcanf had not

committed any misconduct. The well scﬁlcd law is that dmcmimm'v. .

proceedings against. an employee shonld he cnhc]udcd expeditionsly.
The anthoritics concerned have vinlated the said provisions of law.

Thus, the impugned order of susnension dated 16-9.2005 is hable to «ct

aside.

1.

%



LIST OF DATE

SL Dates Particulars ’ Annexure
Na. |
(i) (2) (3) (4)
1o 108-05-1082 | The applicant was initially appointed
as Clerk/Typist of the affice of the
N Accountani Generai (A&E).
2 ; 12-04-2001 | The uppuwiif was pioinoied to the post
of Accountant in the gecale of nay of
Rs. 4000-100-6000/- p.m. by an ordcr
issucd by the office of the Accountaiit
{ General (ALE), Manipur, Imphal,
3. [ 16-09-2005 | The Deputy Accountant - Generai{ A/l

/4 DT . AvE * T 1 L) * b
ALY ),  IVHINDUE, IDPIAEL ISSUed  all

. . .
I\"f‘a" \\ll‘\ﬂ"ﬁ"\‘r (3] Aiﬁl\iﬂtlﬂﬂﬂl
AW Yviiwawws ¥ (2 AR psALLANAL T

proceedings was contemplated to be
miitnied aguinsi ibe Appiicani' and he

.
ST ﬂ]ﬁf\bl“ 'I‘ﬁflﬁ" ﬂ‘\ﬂﬁﬂ“ﬁ  Tatsel I‘N‘L
LLEY OS] l.nww Uil wi uuuyvuoaun Y¥aALLL

immediate cttect.

4, | 30-11-2005 | The Applicant subitited a A/2
e et et Tl o d o + o~ Ln TV msmvsde s
i ]nununmduu 1Y) " $ 40P
Accountant Ceneral (A&L) Mampnr
imphai  praving for  reviewing/
N Ve IT oy iy FUNPR S SIS PORPIN A PR PN
II\M‘]JIIIE!GIWIl lEI lWlll06 [ANLVER Y [ v et
! dated 16-00/2005
- “a e e mmm e | e -
d 20-U0-20U6 | The Appiicant submmcd an another A/
ispicsentation {o  the  Deputy
Accountunt  Genersl praving  for
reviewing the said order of suspension
Uy highlighting the facis,
6. 102-03-2007 | The applicant submitted ancther! AM
representation  to  the Accountant
Generui (A&E), Ivianipur Impil
7 N8 NEa MNE | 1'a QA Annrmsrmtbn (WG nne £ A den A IS
1 AL VA P VAV A ll\' U\illl\ll i i\‘U\JUl-Ih) \JLI..I wwi \l L\.uuu), 4 M W/

nﬁu'e ol the Accountant General (ATT),

Mampm issued an order \VI!EI‘GDY

Aedarad thna s Sy ﬂ“.\‘lﬂ wté nla v redla
WEWWL WS ul“& u.l\- “PP “ul; “lUlla V‘l (2 7]

1 J(tf:-n) other inctsmbents./employees of

the office of ihe Accouniani Generuj
EY

{Al]}, Manipur were restricted to ontor
into the office premises  withont

specific written permission.
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IN THE CEN'I'RAI ADMININTRATIVE TRIBUNAL §
GUWAHATI BENCH, GUWAHATYI _ .
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL, g 3‘1
A

» ADMINISTRATIVE TRIBUNAL ACT, 1Y85)

Loyt

ORIGINAL, APPLICATION NO). OF 2007

- Shri | Ng. Kashing Moyon, aged about 42
vears, SA ) Na. Anglenchon Movon, residont
Komlathahi Village, P.(). , P.S. and Ihstrict
Chandel, Manipur. |

e APPLICANT
—\Jeksus - |
1. The Uniow. of India, through the Comptroller
and Auditor (iencral of India, New Delhi. -

2. The Aceountant General (A & F),

~ Imphal, Manipur.

3. The Deputy Accountant Gieneral ( A & K), =

" Imphal, Manipur.

wie.e RESPONDENTS.

all d N‘Hﬁ
nth Commlssloner Judiciat)

Manipg LN

i
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DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINNT WHICH THE
APPLICATION IS MADE.

‘This application is directed against the order No. Kstt. (AZEY

Order No. 121 dated 16-9-2005 issued by the Noputy Acconntant
General (A & E), Manipar, lmnhal thcmhv placing the applicant~ |
~ under suspension in crmtcmn!ahan nt a -disciplinary nmcmdmnﬂ )
~under sub-rule ( 1} of Rule 10 nt the Central Civil Rervices -
(Classitication, Comtrol and Apncal) Rulm I‘Xﬁ with immediate

ctieet, and pursuant to which cven no -charges has heon made

tiled till date, leave apart initiating and praceeding.

JURISDICTION OF THE TRIBUNAL:

““I'he Applicant declares that the subicet matter ot the case which
he wants to redress is within the furisdiction of this Han’hic

“T'ribunial.

LAMITATION:

] 'l'hc Amﬂicanf turther declares ﬂmt the Armlicaﬁmt iu wiﬂ'tih thc_- _
hmntahm prescribed in Section 21 of the (mfml Admmmmmve

‘Tribunal Act, 1 985

t

—

) H.l/-'av«: a-%%tg% /‘ ‘
Oath missioner {Judicial)

Manipusr.
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FACTS OF THE CASE:

41,

~4.2.

43.

44.

That, the present Applicant is a bonafide citizen of India

“hy hirth and as such he is cntifled to all the rights and
~ privileges enshrined under the constitution of India.

“That, the .App!ica}:t was initially appointed as Clork/F'ypist
of the Office of the Accountant _General ( A & k),
Manipur, Imphal in the year 1989 vide the arder dated R-5-

8Y. Since then he has heen serving to the fiall- satistaction

- ot his superior officer as well as the public in gencral.

‘That, while the Applicant had bhoen serving ag Clork/Typist
ot the Oftice of the Accountant Giencral (ARE), Manipur

- Imphal, heing satisfied with the services rendered by the
applicant " issued an order on 12-4-2001 whereby the :
~applicant was pmmétcd to the post of Accountant-in the
scale of pay of Rs. 4000-100-6000/- p.m. with .cﬁbct“ﬁhm &

- the date of his taking aver the chargpe of Acmmmnt. -

R

That, while the amlic:mt was serving as -Accnuntani and

posted at ﬁ*:c office of the Sr. Deputy Ammmtnnt ( }cncral

4

o« A&E), Mammxr to the great shock and surprisc fhc
_\l)cputy Accountant (iencral (A&FE), Manipir, Imphal -
issuod an order on 16-0-2005 wharchy a disciplinary
- procecdings was contomplated to he inifiated against -

~ the applicant and he was placed under suspension with

L, !

F%yazn; Sinan
ommlsslouer {Judicial,

Maaipus.

W



45,

_ immediate cftect in exercise of the powers conferred by
suberule (1) of Rule 10 of the Central Civil Sorvices
_ (Classitication, Contral and Apneal) Rules 1965. The said
. order turther stated tﬁat_ during the poriod of susnension
* - the Head qlmrfcr of the annlicant shall be at Imphal and he
_shall not leave the Head quarter without obtaining
_; prcvmuq permission nf thc Deputy Ammtant ( tcncml
. (A&K), Manipur.

A copy of the said nrdcr i annmzcd herewith-

T

as ANNI1 XI!RI* A/l

That, heing aggricved by the said onder dated 16-9-2005 |
‘placing the applicant under su@cnsirm» in contemnlation.

ot a disciplinary proceedings the annlicant submittod a-

representation on 30-11-2005 10 the Deputy Accountant
Gieneral  (A&E),  Manipur,  Imphal  praving  for

reviewing/moditying/altering/canceling the said onder

dated 16-9-2005. In the said ropresentation the annticant o

highlighted all the facts and circnmstances and alsa the

illegalitics for the issnance of the said arder dated 16-9- i

2005 and further requested the eputy  Accountant

Gieneral (A & E), Manipur to take him hack in scrvice by

suspension. A capy of the said reprosentation was alsn -

endorsed to the President, Indian Accounts Asrociation. -

A copy of the said representation is

armexod herewith as ANNEXTIRE-AZ2.

//_r'

Hl o) ol sun
Oath mla.slonet (Jud ;ﬁi;
T Manipus, .

W

13

_ reviewing/reealling/canceling/altering the said order of



4.6. ‘That, thongh the applicant was placed under suspension

- allegedly in contemplation of a disciplinary proceedings

~ vide the order dated 16-9-2005 the concemed autharitics

47

fatled to concluding the said disciplinary pracecedings

- proposed to he initiated against him. Apart from this, the

anthoritics cnnqcrﬁcd cven _fhilcd to- trame and fumich the

charges for the initiation of the said propased disciplinary
* proceadings. On the other hand, the anthoritics. concemed
~have cven failed tn review/recall the said order of

suspension  order, therehy the applicant submitted an-

another representation on 20-6-2006 to  tho Depty

Accountant (iencral praying tor reviewing the said arder

ot susnension hy highlighﬁng the said thgtsf A cony ntf-ﬂgc

said representation was also submitted to the Prosident, -
Civil Acconmnts Assaciation.

A cony of the said representation is annoxed e

herewith as ANNEXURFE-A/3

That, though the applicant submitted the aforcsaid: -
representations (Anncxures —A/2 & A73) the anthoritics

concerned  failed  to consider  his  request for

revicwing/recalling/canceling the raid arder ot suspengion

tor the reasons best known to them. Having no alternative. -~

the annlicant also submitted another representation on 2-3-

2007 to the Aceonntant. (ieneral (A&K), Manipur, Imphal




praying for reviewing the said order datod 16-9-

2005 therchy placing him under suspension. Fven the

Accountant (ieneral (A&F), Manipur fafled to comsider

~ the rcprcscntajims"su_}nnittc(_l‘ by the applicant and the -

48

_ same is not yet disposed of till date. A copy of the sad -
- representation was also submittod o the President, Civil -
- Accounts Assoctation. -

© A copy of the said representation 18 -annoxed
 herewith as ANNEXURE-A/4

‘that, insicad of considering tho representations snhmitted
by the anplicant praying for recalling/ -canceling/
revicwing the said suspension order, the Senior Accounts

Otficer(Admn.), Officc of the Accountant Gieniral (AU),

- Manipnr issucd_ an »m‘dcr on Sg(::'Z()()ﬁ wherchy it was
ordered that the applicant along with - 1({ten) ather

incimhents/ emplayees of the office ot the: Acconntant. - -

(icneral (ALD), Manipur were restrictod to enter into-the:

nﬁrcc nrcmmm without snecitic written: ﬂcrm;qsmn tmm

the Hcad ot Office with ctiect from ﬂnc dates mdicatcrl

against their respoctive names. ‘The name of the applicant -

anpeared at 8L No. 4 of the said order and he was
restricted to cven enter the oftice wit_h _c_ﬂ'cct tmm lﬁ-‘)f
2005, '

A copy of the said arder is annexed herewith. - -
as ANNEX1IRF-A/S
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GROUNDS FOR RELIEF WITH LEGAL PROVISIHONNS:

‘For that, the well scttled law of the land is that suspension

1% not 4 punishment but prolong susnension is had in the

cye ot law. The Applicant was placed under suspension in - -

- contemplation of a disciplinary proccedings in the year

2005 wide the order dated 16-9-2(0)5. By now one year and

- 10 months  have  alrcady  lapsed:  hut the

52

- respondents/anthoritics concerned, instead ot concluding -

the said disciplinary proceedings, even tailed to frame the,
charges tor which the said dt;sciplinary proceedings was
initiated agai’ns’:t the applicant. "Thus, it is very clear that
the respondents have o case and the anplicant: is gnite
innocent. and hc was placed inder suspension on the
‘pressure reccived trom certain angles just t0 make him the

scancgoat, in a scandal.

For that, the proposal for the initiation of a_ disciplinary
proceeding against the applicant by placing him under
suspension was duc to the frandulent. drawal/scandal of
hiige amount of money from the (Govt. ex-chequor. ‘The

applicant is/was serving as an Accountant, the waork,
which is more or less to calculate the accounts/amonnts of
mancy to he drawn in tavonr of the cmployees wha retired
from service. ‘Thereatier, the Acconnts otficer under
whose jurisdiction the apnlicant. is/was gcnring“ put. thewr
signature on the calenlation made by the apnlicant and

same was appraved by antharitics cancerned. ‘Theretore,

the applicant i not the antharity for sanctioning/appraving

-
%

o _
— \ BLTE,
. boyolma Singh 807_‘
Qa mmissioner (Judiciat)
Manipur.




53

54.

Howgver, the applicant was placed nnder suspension in

~contemplation of a disciplinary proceeding as a tace

- saving device and to make him the scapegoat.

. the amounts to he drawn hy the retired employvees. '

Far that, the anthoritics concemed/  respondent

 diseriminated the applicant tor the reasons that they have

not. faken up any disciplinary praceedings against the

was calculating the said amount and they alan tailed to -
~ take up disciplinasy proceeding in resnect of the other
~employees posted in the same section. Instead of initiating

disciplinary proccedings they issned only memarandum in

resnect. of other employees ot the same scotion. On the

- other hand the applicant were placed under suspension in

contemplation of disciplinary proceedings as such they

have used ditterent yardsticks which s not sustainable in

the cyes of law. No action has heen taken cven against the -

nersons who acted against thetr jurisdiction.

For that, it there is/was any irrcgularitics on the part.ot the

applicant while he was fix discharging his dutics as

- Semor Account _( Mticer under whase contral the apphcant -

Accountant, the antharitics concemned should have framed.

- the chargcs tor which the dcpaﬂmcmnl chauiry was

propascd to he initiated against him and the same should

" have heen proceeded in time and appropriate prinishment
- conld have. heen awarded to him it the enauniry anthaoritics

_ cstahlished the charges. However, in the instant casc,

£
ST

alina
dimissioner (Judicial)

Manipus.
N

At .
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though the applicant was placed under suspension inthe

month of September 1095 cven no charges has 0 tar heen

tramed against the applicant. ‘Thus, the motive of the

rcsmndgnmfmlﬂmriﬁm comcerned in placing th_c anplicant

under  suspension in contemplation of a disciplinary

- procceding 1S not air which indicates; without any donbt,

that these is nothing against the applicant. ‘Thus, the said

- disciplinary proceeding initiated against the applicant vide

the said order dated 16-9-2005 is liable t0 he sof aside and

the apphicant deserves to he reinstated tn his pnst': with all

: the conscaquential henctits.

Far ﬂ\af the actions tor the allcoed h‘amlulcnt

drawa]chandal of a huge amomnt imm thc Govt. hz- .-

Gavt. of Manipur. The anthenticity of the documents. .-
under which the apnlicant calculamd thc amounts of B
moncy to he drawn by the rchrcd cmnlnvccs was dmc o

~chequor was initiated hy the Dopartment ot Hducation (8), -

the ofhice of the Acconntant Giencral (A&FE), Manipur, -

Imphal. The anplicant is/was not the authority tn ascertain

the genuiness of the dqcnmcnt_q.-\mdqt which he calcu}qtmi

the amounts of mancy. In other words, he calenlated the

.umlssloner (Judiciat;

Manipus.
N@N“ /

-

- apphcant have hccn madc fhc %cancomt nf thc allcncd -t
~ ftrandulent drawal,

. under the strict supervision of thc concerned autharitics of - -

~ amounts ot moncy to he drawn hv fho rcﬁréd mnnlnvcm

.

~with the mch'mnms nt Sectional Hcad Hnwcvcr thc - -
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3.6, For that, hy adopting the atoresaid principle of law ic.

prolong qmnéminn it had in the eye of law the Hon’ble.
: Admm:straﬂvc !nhlmal a8 wcll as thc Hmt’blc ( :anhah

- High Court: havc passed - mim in many cases. under -

- qumlm c1rcum<ﬁancm thcrchv mmhmo thc qummnn -

 arder or by dirccting the anthoritics omccmcd to eoncinde
o the dmcmlmarv procceding mmamd agamst the emplovees
who arc/were placed under suspension within stipmlated

“perind of 2-3 months and tailing which the cmn]ovccq

- comcerned should he rcmmmd in their rcspechvc posts.

Therefore, a similar reliet is roquired to he nassed in
- tavour of the applicant hy quashing the impugned
suspension order and till the dispasal of the application by

’ staying the sakd smpmsinn order. ‘

DETALLS OF REMEDIES EXHAUNTED @

‘There is no other alternative and cflicacions remedy availahlo to
the applicant except invoking the jurisdiction of this Hon’hle

Tribunal.

MATTERS NOT PREVIOUSLY FILED OR PENIMNG IN
ANY OTHER COURT OR 'TRIBUNAL :

‘The Anplicant declares that he has not hlcd any other

. a::mhcahrm.‘nctmnn mn the «mhtmt mam:r in rcaard m whtch t}m b

apphication is marlc nor i8 pending hetore any Court of law or

any other autharity or any other hench of the -Hnn’hli; ‘Tribunal.

imlssioner (Judicial)
Maniput.

v



- ::the axmhcant tn Chispost: of - Acqmn_tant nf thc nﬂtcc m thc:“ﬁ\_
- Accountant ( %c-ncmj ( A&.H inrﬂwvuth with all. thc cmwcmmnualz_--,,
* henefitg:

: ::: Respondents hc dtracmd tn reinstate the amhcam tn }m post nt_"

=11 -

REIIEK SOUGH'Y FOR -

A J.._( S el v

A L B S

" same afe tmt mqtamablc w thc ey nf Iaw_ and thc Rcmdcnftz- :

TRkt o e

S ma s T st

INTERIM ORDER IF ANY PRAYED KOR ;- v

B j-l‘hc tmpuqncd order damd l(w-*)-il()()‘i mmcd* hv ﬂlc «I)npmv» .
SR Accmmtam ( rcncral (A&H Mamﬁhr lmphal hc qct amdc as thc, iz

.

m:ﬂcu]arlv thc Rmmn({cptq Nn 2 &_ 1 hc durcctcd m rqnqtafcr S

Stay/Suspend  the lmpugncd order. l(:-‘)-2(lﬂ‘s dssued hy the

Y e AL

Nepmty Accmmtanf ( }cncra] ( Admm Mamnnr lmnhal smd.’nr ﬂtc :

: Aocmmfant tmmcdtamlv

PARTICULARS Of 1P().

No.of PO 7 246G 6F270] [
Name otthc issning past office :- (1.P.Q). 5mp(\aﬂ

RIS

- Date nt issuance nt Pastal arder: - 6- 8. 0T .

* Post Oftice a_t which nayabhle : - (-hlwahatx i

8.
B
- é :
9.
10.
11.

LANT OF ENCHOSUREN : -

As per Index.
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VERIFICATION

. I, Ng. Koshing Mayon, aged ahout 42  years, 8/) Neg.
Anglenchou Moyan, resident Komlathabi Village, P.O. | PS. and
District (‘handcl Mampnr do herehy Vcnty that the confents of
paragraph Nos. |- b 6 ."afe true to my knowledge and mmrmﬂwr ‘
No. 5.6.=\\.. arc hchcvcdtn ,h‘?_,“'_“f’ on lcgal noints and that 1 have _‘ '

not suppressed any material facts.

Place : = juopp ~ \wg\,i MT@’“ '

Mate:-¢_ -7 . - Signatre . ‘

. -

v
Eatemyntv .mgy heture W cm...é.. ...‘9 -0t ‘

A IR et
z”t'I;e cnurt premwc the deeismn_t whlr

1¢ iﬂaﬂﬂ“ﬁd h, u’\ Mw-%m oatb ﬁsﬁmisﬂionet Uudjdnn
The declorant sremn ¢ " «;stané the ¢OB. Maaipur,

tonts follv wel' or  their being read oves

aed cxploined to his.
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AFFIDAVIT

i. Ng. Koshing Mayon, aged about 42 vears, SA) Ng.
Anglenchon Mavon, resident Komlathabi Village, P.O). | PN and
District. Chandel, Manitir do herchy solemnly attirm and state as

nnder -

That, 1 am the applicant in the accompanving Original

plication and as such am well acanatnted with the tacts of the case.

‘That, the said Original Apnlication has bheen dratted by my

counsel under my instriction and on my hehalt’

3. That, the anncxures annexed to the accompanying (higinal

Application arc the tme copies of the ariginals thereot.

VERIFICATION

M
Veritied at Imphal, on this the 6 ~day ot July, 2007 that the

contents ot the ahove attidavit and the accmnpé.nying Original
Application at para Nos.4-5. D are trne to the best of my knowledac
and the rest ot contents of the a.ccmnpa.ﬂying (Origmal Apnlication are
helicved to be truc and correet hy me and that nothing material has

heen eoncealed thereot,

k"“’\'D’““’ rge Dromon

DEPONENT/APPLICANT
ideniifred Dy - '

o gw\zﬂw
Advncatc TR X bobe

PR
-1 e -wr‘k‘_’

e 1
© Ooteranly affirmed before @C B ..8.....? /J—/Té(
beptr o o at . il (OmAM R ‘ 6€
: T; ﬂhe cnnrt prem e « = declarant who : ﬁ%élnﬂh 7
! It M’M‘n‘d I M g"“’f(‘" - Oath COm'nlsaloneE (Judicial)
« The dﬂ““" : e thoean- Maaipas,

— o i s e

 temte B Rk \ s
¥
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? ANNEXURE-AN

OFFICE OF TRHE
SR.ODY. A(.XJ()UN!ANl GENERAIL. (A&.l"’i
. MANIPUR, IMPIIAL.

Estt (A&EYOrder No. 121

- I‘ ry.a

Daied; Imphal, ihe 16" Sepiember, 2005, .

- WHERKAS - a disciplinary praceeding ananmt Ng. Kashing

Moyon, Accountant of Oifice -of the Sr. Deputy Acoountam General -
‘ h) au&ny"u!' uuyw is mmpnau':d

Now, thcrcthrc the Deputy Acconntant (iencral (A&LE),

Mampur imphai in exer cise of ihe powers conferred oy sub-ruie (1) of .-

Dt“n "N n"‘ 0‘.:\ ‘10\“4‘”\‘ ' CON' cmvont\n I“‘nnn “J\n«h“ (‘hd\m‘ Q“A .
ilw AWV (VLo uvnutu \/l‘ll LWl ¥V AWWD \\.Aaoou.svuu AU PO AVITT RN R T YT LY R

Anneal) Rules, 1965, hmchv places the said Shri Ng. Kmhmn Mavon, :
Accouniani under suspension wnih immediaic cﬂ'eu

It is turther ardered that during the period that this order shall -
remain in force ihe headquariers of Shri Ng. Koshing Moyon, ... .
Accountant should he Imphal and the said Shri Koshing Maoyon, -
AGOOUIII&HI snau not leave ihe neaaquarters WImouI Oﬂmﬂlm me’-" |

A€ th o sviridAen ad
picy nvun Poriission Oa wiC BNGITS ale,uw

Depuiy Accouniani Generai (ME j
AA

nevsevrse loveontind
AVAGAALL

§
E
'E
£
2

Memo No. Lstt. (A&EYDisp-Act/Cou-HP/2005-06/2263  Dated, 16-09-05
Conv to -

1. Shn Ng. Koshing Moyon, Accouniani, Office of the 8.
- DAG (A&E), Manipur, Imphal. - .

' r

ATTESTED
mmCWYCiiéﬁﬁmm
AD@ OCATE
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ANNEXURE-A2

1o

The l)cputy Accountant ( icneral (A&K)
Mﬁmpur mpual ‘

Sub: Reauest to review/alter/cancel the order dated 16-9-2008 of
ihe Depuiy Accouniani Generai (A®E), Manipur referred
- to above and allow me o cnntmuc i my soervice as
Accouniani.

’ Rctcrcncc- The ()rdcr dated 16-9-2005 msucd by the Depmty

Accouniani Generai (A&KE) Ivmmpur unphal
suspending me imm my service with immediate - -

eﬁ‘ect
 Sir/madam,

I. the undersigned, maost respecttully heg to quh:mf the tnllnwmq

for favour of kind considerailon and for issuing favourable order for
review/madity mclm‘lmg revacation of suspension order suhjcet o any

condiiion witich may imposed by ihe auihoriiy.

That, Since my mmme of the service a8 a temporary clcrk/fvmqt
on 8-3-1589 .wmwmg my appoinimeni order issued by ihe competieni
anthority of the Accountant (icneral, Manmnr I have hccn sincerely

axscnargmg my QllIy and IGSI)OI]SID!HIY wiihoui any MVGTSB remauc

Arvnes st eu .Y | Al nianner son tha Ainnharen AF Joebus wivell o

L U P Y lll\r LTA_’ v.n.uvnvuuy 425 iAW WAL u“lb\i A U“l-] Yvisl 6Ul \J l’lla't U’ '

the tact that | have heen nromoted to the nost of Accountant an 124~ '- -
2001 by ihe compeieni avihoriiy of ihe Accouniani General, Manipur-

Imphal.

That, Since the date of my joining service in officc of the.
Accouniani General, Manipur on 8-5-1$89, I have been posied 1n -
vartous scctions like GOF section, Compilation soction, (iencral,
Provideni Fund section, Pension section, Book sociion elc. durmg these
VATious pmtmne that | have heen serving, | discharged all dutics and
responsibiiies io ibe besi of my abiliiies muudmg compiiance of
instruction of htghcr anthority. Further, 1 am to state that | have never
disobeyed my afiocaied duiy and responsibiliiies ai any given iime.

- Contd.. 2/ -
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That, on 16-9-2008, | have received the shock of my life when

ihe compeieni auihorily by issuing an order po. Esii{ A&EYorder no.

121 dated 16-9-2(0}5 was please to placc mc under suspension in

. coniempiailon of a. disciplinary procecdings, againsi me. The
cxmpcndmn order, however has not mentioned any thc reason

requiring iniiiaiion of discipiinary proceedings. Such subpcnswn order
has comsiderably cansed mcntai angmish and depression since my
joimng in service. Furiher, by ihe faci inai 1 bave noi been supplied
with the shecitic fCasOn nt my suspension order, my nnht to hlc apncal
againsi ihe suspénsion order has been deprived of.

~In the tacts and - circnmstances stated abave, 1 request your -
: P,OOQSGII 0 keep lnIO consideraiion mv I)OS!IIOII 01 a SUDE)I‘GIII&IG S!&II' E

o cannoct di" “"'_'y ﬂ"sc 1ﬁ"ﬁ"uvuuu 1414 w"ﬁ lhné 0 iCST 4] r‘v: o
SUSHENSION m'dcr by talcmn me Imck' n mv:co S0 that nﬁxcc cnlmrc ]

+-noi - desiroyed.

Dated/lmphal
ihe 30" Nov. 2005
Yours faithtully,
Sd,’.. }
(Ng. Koshing Mayan):
Accouniani.

Copv to :- ,

The Presideni,

Indian Acconnts Association,
PO o )Y .

O/o ihe AG{AKE), -
Manipur, Imphal.

ATTESTED
TRUE, COPY

ADVOCATE
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. ANNEXURE-A/S
To, " )

‘The Denuty Accmmtant (icneral (A&E),
Mampur mmhax

thjcct = Reaucst to review/alter/eancel the order dated
T 16/09/2005 of ihe Deputy  Accountani General. .
(A&E), Manipur referred 10 above and allow me to
coniinue in my service as ﬂccoumam.
Madam. - -

i, ibe undersigned, mosi respecifuily beg io submii ihe following
tor tavour ot kind consideration and for Nqumg tavourable order tor -
review/modify inciuding revocaiion of suspension order subjeci io any
condition which may he impascd by the authority. -

That, | was nlaccd nndcr susnension hv thc cnmmtcnf authority

M W

vide order no. Esii. (A&Eyorder no. i2i uaieu 16/05/2005 In
contemplation ot a dmcm]marv proceedings agarmnst me. ‘the SUKHCNSION
order, however did noi meniion any speciilc reasons requiring initiation
of dmcmlmarv nmcccdmaq :

Tt\nf on mm \chmm'\nr "M T had mn ranvooantniian f1 ""a. )

wa b\l\ld, A LA M “ AWRAWNWALMEVAL W

competent authontv requesting to revuew/alter/eaneel the order dated‘
- 1660572005 of ihe Depuiy Accouniani Generai {A&R), iviapipur
quqncndmg me from service with immediate ctfect and allow me to
coniinue in my service as Accouniani (Copy encivsed) bui il now, I

- have not reccived anv posihive mtimation trom the comnetent authority:

That, now, my 'almpcnqmn pcrmd has excceded Y(ninc) months.

As such, 1 and my family arc facing maximum hardship (Financiai, -
Mcnfa] cte. ).

In the tacts and circumstances stated shove, 1 reauest vour

goodseil io review my suspension order by inking me baok in service
soO that l atxl my tamﬂv ston tacing hsrdshm ( Pmanclal Mcnm] cie).

i 20

[

. For which act, 1 shall he gratetul to yon. -

S - Yours tathtully, -
L2 PHOEY v N d + - s - i . ~ ey
‘ thc'ZGHE June, 2006, {Ng. Xoshing l‘..cfé_.‘:)ﬂf £
Accountant.
Copy to :-
The Presideni, -
Civil Acconnts Aqmcmhml
- Offfice of ihe AG, (A&E)
Mampur imphal. - 1
%

‘ﬁ. alma %l%ﬁ\

Oath *mmissioner (Judiciel,
Maaipus.

ATTESTED
TRUE_COPY

ADVOCATY
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Q . ANNEXURK-A/4
" To :

‘The Accountant General (A&F)
Manipur.

Sub : - Humble prayer tor mvnc.w ot order No. Hstt. (A&LEYrder
" Yo. 121 daied 16" Sepi. -2005 placing. Ng. Iwzshmgl |
Mayon, Accountant of the (A&E) Mampur under
suspension for more ihan i year. '

- Sir. - -
.|., I.lle lmael‘SaneG, nave me nonwr 4] Bumnlt me IOHOWH]R IOf-

vaur o v onndleaden sl nmenterno nud favinrsonlla Aada
. )’\i D] }uuu\-uv U\Jlll)l\l\ll““\’u G“l\ll ASAVNIWL WIV \uv\n =

‘That, in cnntcmplatjm ot a disciplinary pfmccdino agamst mc
and wrmout alsmosmg ihe reasons for suspension I was placed under

s n haonbhavwned e ratde  AfTant Famown " (\ ‘1{“\‘ 'ﬁl‘o\
nuoyvuo l\lu ML & W’M ¥R ,’ " Al WilwWy A1 \ARL

N. A(rlA&.M Manmur order No. Kstt. (A&E)YOrder No. 121 dated
10—9-4003 and remain ihe same in force uil daie.

Now more than anc vear has hoen clansed since the susnension.
Though I have been drawing % of my pay as subsisience atiowance, 1i
constitute a very hardship and it etfects mental and Financial problems.

In vicw ot the abave, | most resnecttully reauest the Accountant.
General, manipur kindly io review my suspension order ciied above
and allow me to resume my duty atter revoking the qusncnqmn m-dcr an
earty date.

tor the act nf vour kindness 1 as duty hound "&hﬂ" CVCr remain,
graieiul io you.

Dated/tmphal - ‘ Yours tathtully,
2™ March 2007 Sd/-
(Ng. Koshing Moyon)
Accouniani,
_ Now under susnension
“Copy io - " |
‘The President

Civii Accounianis Associaiion
O/ DA G. (A&ZE), Manipur. - .
o Sdi-
“ - {Ng. Kashing Mayan)
.. Accouniani, --
- Now under suspension

ATTESTED
TRUE Qopy

ADVOCATE
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ANNEXURE-A/S =

OFFICE OF THE ACCOUNTANT GENERAL (AU): MANIPUR

“ H#VYAYY & ¥ I\Fﬂl\!

LVIFI1IAL, Ul

)

- Ottice Ovder No. 40

A o §

- Did. 05.00.2000.

The tnllnwmo othcials arc rcqmctcd to cnter othice nrcnmeq

. wiioui speciiic wrliien permission from. ihe Head of ofice wiih
immediate cttect. -

81 No. Namc and designation Fitect date .
1 Chungkhulun Kuki, R K. 16.05.2005
2. IN. Nirpen Meaiei, C/T 26.062005 .
3. K. Madhumangal Singh, Sr. Accett. 17.0R8.2005 -
4, Ng. Koshaing Moyon, Accii. 160.052005
5. L hingzalam (iangtc, Acctt. 16.09.2005
6. Sh. Ranjii Singh, Acii. 16.09.2005 -
7. ‘1.8, Ramyo, C/T . 16.09.2005
3. K. Haokip, Sr. Accii. 16.05.2005

- 9. K. BRenjamin, Sr. Acctt. : l(u (9.2005
i0. V. Nunihuk, Accii. 8.61.2006
1. Th. Kapiba, Gr. 1. 3().09.2()(}4.

- Authority- DAGIA&EYs arder dtd. 02.06. 2006 at P/IN of File Nn
Esii. (AXE)YSuspension/2003-60.

Sd/- )
St. Accounis Ofiicer,
- {Admn)

Mcmn Na. Wclfarc/Pcnm«tm/ A( o An\/2(m§-()(x Dated, (5 (l(: 2()()6

. Copy io -

L The Commandant,
CRPF, AG posi, Babupara. . .
© 2. All the watcher concerned.
(T ‘shanhknmar Smgh )
Weiiare Assisiant.

[

TESTED =

)
. Iboyaima Sin

COP Y Qath Caimmissioner (Judicial.

Manipus.
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0O.A. No. 215 0f 2007
Shri Ng. Koshing Moyon

...... Applicant

-Vs-

Union of India & Ors.

...... Respondents.
The written 'statement filed on behalf of the

respondents above named.

WRITTEN STATEMENT OF THE RESPONDENTS

1.

That the deponent has gone through the original application and

understand the meaning thereof. The statements which are not specifically

~admitted,

2,

are deemed to be denied.

That with regard to the statements made in paragraph 1, the Respondenfs ~

“beg to state that to hold an inquiry against Shri Ng. Koshing Moyon, Acctt. under Rule

14 of the CCS(CCA) Rules, 1965 a charge sheet had since been framed and issued to the

applicant vide this office Memorandum No. Estt(A&E)/DP/NKM/2007-08/564 dated 7

September ,2007(Copy of the same is enclosed as Annexure-X/1). '

3.

That with regard to the statements made in paragraphs 2 and 3, the

Respondents beg to state that those are within the specific knowledge of the petitioner

and the respondents beg to offer no comment.

4.

comment.,

That with regard to the statement made in para 4.1, the Respondents have no

Contd..... P/
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5. That with regard to the statement ‘l\nade irfl‘;;;é\‘g}apwil&mspeﬁdents
beg to state that an investigation .team was fo;mm; ';fﬁce Estt(A&E)/Order
No.44 dated 31 May 2005 to investigate the alleged frandulent drawal of higher
pensionery benefits by Head Masters/Head Pandits of Primary/Lower Primary Schools
under the Govt. of Manipur based on irregular orders issued by various Directors of
Education (S) and Zonal Education Officers and also for submission of a preliminary
report (Copy enclosed as Annexure-X/2). In case of refixation of pehsions involving
higher pay with retrospective effect, concurrence of the Finance Department,
Government of Manipur was needed under Rule 267 of the General Financial Rules,
2005 (Rule 42 A of GFR 1963). However, the Sr. Accountans/Accountants and Shri Y.
Manaobi Singh, the then Sr. A.O.(Pension Revision) in collusion with each other
ignored the said provision and allowed pension revision of 1458 Head Pandits/Head
Masters of Lower Primary/Primary Schools, based on higher pay with retrospective
effect. At the very outset, the invesﬁéat'ion team investigated more than 200 such cases
of Head Pandits/Head Masters of Lower Primary/Primary Schools out of the 294 cases
intimated by the Secretariat Education Department(School Section) vide their letter
No.l/ 11/QS-SE(S) dated 7 April 2005. The above mentioned 200 cases were revised by
the applicant and other staff of this office, in collusion with Shri Y. Manaobi Singh, Sr.
A.O. (Pension Revision) who was looking after the work of pension revision with effect
from 12 August 1999. It may also be mentioned that the concerned Sr. AO (Pension
Rc-avision) himself pointed out various irregularities in gfanting of higher scales to the
Head Pandits and requested for iﬁmediate action to remove the above irreguiarities to
the Commissioner of Education(S), Government of Manipur, with ei copy endorsed to
the Director of Education(S) for information and necessary action vide his letter
No.Pen/ROP-90/90-91/713-.14 dated 21 November 2003. However, the same Sr. AO
(Pensioﬁ Revision) in collusion with the applicant and other staff of this office continued
to approve and authorize the said irregular pension revision cases of Head Pandits/Head

Masters after he had pointed out the irregularities to the Government, without having

AN
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any clarification from the Govt. and obtaining necessary orders Trom his higher authority

in this respect.

That the applicant, Shri Ng. Koshing Moyon while functioning as Accountant
in Pension Section from 11.06.01 to 05.04.04 in the office | of the Sr.
DAG(A&E),Manipur, was allotted the works of pension for the offices of the ZEQ-Zone
IV, D.I. Moirang, Electricity, Medical, CAG’s lletters and Policy files. However, he
processed many Pension Revision cases of the schools of the ZEO- Churachandpur,

Chandel and ZEO-Zone-I without receiving any office orders/authority to do so in

“addition to his allocated duties. As for instance, Shri Ng. Koshing Moyon processed the

revision case of Head Pandit/Head Master holding PPO/SM/6310 (Copy enclosed as

Annexure X/3).

t

That, the said Shri Ng. Koshing Moyon, Accountant thereby failed to discharge
his duties properly by conducting himself repeatedly to the acts inconsistent to his
official duties with deliberate breach of office order and committing unauthorized

interferences to the officially allotted duties of other staff,

The applicant processed many pension revision cases by opening “Part Files”
containing the only documeﬁts received by that time and no effort was made to link with
the original pension files containing other important documents. As for instance, he
processed the revision cases of the pensioners holding PPO Nos,SM/1 1506,SM/11593

by opening part files and no officc order or written instruction from his superior

officer(s) was obtained for such opening of “Part Files”. Hence, the said Shri Koshing

Moyon, Accountant thereby failed to discharge his duties properly by conducting

himself to gross negligelice repeatedly in the discharge of his official duties

That, the said Shri Ng. Koshing Moyon received under Bjs signature, many
pensioners’ pension authority copies in bulk without any official authorization in

violation of the Sr.DAG(A&E), Manipur office order No. 3 dated 12-07-1993.The

LIS
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pensioner’s pension authority copy would be despatched to theconcerned-and-indivadual

pensioner by post in the absence of any official authorization to receive it by authorized
person. That Shri Ng. Koshing Moyon received in bulks such 5 pensioners’ copies on
17-02-2004, 10 copies on 24-02-04 and 12 copies on 15-03-04 without any official
authorization\ in record to do so. By doing .so, the said Shri Ng. Koshing Moyon,
Accountant failed to discharge his duties properly and honestly , with conduct of wholly

unbecoming a Govt. servant (Copy of the receipt is enclosed as Annexure X/4).

That the applicant processed many pension revision cases of Head
Pandits/Head Masters of Lower Pﬁmarnyﬁmary Schools on the basis of letters,'Ser;fice
books which were neither received officially nor diarised in the Sectional Diary
Registers in violation of the order of the Office of the Sr. Dy. Accountant General

(A&E), Manipur Order No.3 dated p-07-1993.

For instance, the said Shri Ng. Koshing Moyon, Accountant processed the
pension revision of a pensioner holding PPO No.SM/12222 on the basis of
2.E.O.(Chandel) letter No.9/ 13-‘ZEO(CDL)/ 1 dated 28-02-2004, under which the
Service Book and LPC of the pensioner was enclosed. The said letter dated 28-02-2004
was neither officially received nor diarised in violation of the office order dated 12-07-
93. He put up the said pension revision under PPO No.SM/12222 to the Sr. A.O. of

Pension Revision on 10-03-04.

That, the said Shri Ng.Koshing Moyon, Accountant processed and put up
the pension revision case holding PPO No SM/14717 before the receipt of related
Government Order enclosing Sewice Book from Department. In that Pension Revision
case, the ZEO (Kakching) forwarded the Service book of the pensioner holding
No.SM/14717 to the Accountant General Manipur vide ZEO (Kakching) letter
No.1/7/98-ED (ZEO-K) dated 22-02-04 for regularization of pension_arrears. The said

letter dated 22-02-04 along with service book was found diarised as SB/2343 dated 15-

R
Cestial éictuint:ative T




k]

AT T IR AR,y -C."

LCuA.&ll vl aune 7. [EVI9R AN

5 AT N A aan
' R '
14V 1

T=1g72Y *u199ts

s

! G \’v-.-:;:',‘t: Bench

03-04. However, without any recordgd reasons the said Shri Ng. Koshing Moyon,
Accountant processed and put uf) the pension of the said pensioners on 10-03-04 to his
higher officer before receipt of the said letter and Service Book of the concerned
pensioner on 15-03-04. As such, the said Shri Ng. Koshing Moyon, Accountant théreby
committed gross irregularities and exhibited gross negligence in the discharge of his

official duties.

The matter was also examined by the Enquiry Committee of the Manipur
Legislative Assembly. The report of the Committee was presented to the House on 18
July 2005. The report pointed 6ut that'the total amount drawn on pension, gratuity and
commutation after revision of pension being around Rs. 12.66 crores (Copy of the said
Report is enclosed herewith as Annexure X/5).
6. That with regard to the statement made in paragraph 4.3, the Respondents
beg to offer no comment. |

7. That with regard to the statement made in paragraph 4.4 of the application,

the Respondents beg to state that since the applicant had committed gross irregularities

in the processing of pension revisions of the Head Pandits/Head Masters of the Lower

‘Primary/Primary Schools as pointed out by the said investigation team, a disciplinary-

proceeding was contemplated to be initiated'against the applicant and hence he was
p]aced under suspension by this office order dated 16 Septembér, 2005.

8. That with regard to the statement made in paﬁgraph 4.5 of the application,
the Respondents Beg to state that a thorough investigation by the team led by Shri Ch.
Joykumar Singh, Sr. AO was going on to measure quantum of the gross irregularities
committed by the applicant while he was serving in Pension Section durihg the period
from 11 June 2001 to 5 April 2004. Since the applicant was posted to Pension Section

for almost 3 years, the investigation could not be completed within a limited time to the

_ satisfaction of the investigating team. Hence, his representation could not be reviewed at

that stage.

W

|
’

¢
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9. That with regard to the statement made in paragraph 4.6 of the instant

application, the Respondents beg to reiterate that the representation submitted by the
applicant on 20 June 2006 could not be considered as the gravity of the irregularities
committed by the said applicant could not be measured meaningfully at that time
althoughlit had been established that the applicant had done gross irrégularities in the
processing of pension revision cases. Now a charge sheet has been framed against the
applicant for committing va:ious_irrégularities in his official works as well as lack of
integrity as a Govt. employee.

10, That with regard to the statement made in paragraph 4.7 of the instant
application, the respondents beg to reiterate the pargraphs No. 8 and 9 above and state
further that his representation could not be considered as thorough investigation of the
various irregularities committed by him éould nof bé completed at that time bu;?_g;
charge sheet has been prepared and issued. e
i1 That with regard to the statements made in paragraph 4.8 of the application,
the respondents beg to state that since a prima facie case is made out against the

applicant as per the said preliminary report and departmental proceedings are likely to

result in imposition of penalty, the entrance of the said applicant to the office had been

restricted so as to prevent him from influencing the investigations of the said pension -

irregularitics committed by the applicant.

12. That with regard to the statements made in paragraph 5.1 of the instant
original application, the Respondents beg to state that as stated in paragraphs 8 and 9 of
this affidavit, framing c;f charges could not be done against the applicant -witl';out

considering and measuring the gravity of the irregularities committed by the applicant.

- Now a charge sheet has been framed and issued to the applicant and the enquiry would

be completed as expeditiously as possible.
13. That with regard to the statements made in paragraph 5.2 of the application,
the Respondents beg to state and reiterate the statement made in paragraphs 5, 8 and 9

above and to state further that the applicant had committed gross irregularities and

-
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showed lack of mtegrlt) in the processing of pension revision cases. His processmg or

| these cases was v1olat1ve of rules and regulations and aocordmgly he cannot escape

unfounded and may be rejected.

14. That “dﬂl-fegafd to .paragraph 5:3 of the instant application, me.respondénts
beg"to state that the.said -‘Sr;- Accounts Ofﬁcer was, in the meantime,_-transferred to
AG(A&E), Meghalaya vide Admn-I Order No. 39 dated 13 May 2005 of the Office of
the A.G. (A&E),’ Assam, Shbsequently, he was transferred to R.T.Lﬂ ‘Shillohg on
dephtatioh hy AG(A&.E), Meghalaya. 'Accordingly, ‘this office wrote to the concemed
Accountant Geheral to serve a memorandum to-fhim'based on the preliminary enquiry

report, In the meantime, the case was referfed to CBI wide this ‘office

. DAG/Cell/Mlsc/ZOOS-OG/ 111 dated 25 May 2006 for further mvesuganon in view of the

A

. grawty of the case and hence departmental proceedmgs were stopped for sometime. The
. CBI dechned to aceept thls case .due to paucity of time vide thelr letter No

vll7]/30/COMP/SLC/NER/2005 dated 7 June 2006. The cadre controllmg authonty of

the said Sr. Aecounts Oﬁ‘icer has now been vested with the Accountant General,

I . . - '
Manipur vide A.G.(A&E), Assam D.O. letter No. AG/Sep/Gr.‘B’/2006 dated 28 July

2006. Accerdingly, a m'emorandum has been issued to the said Sr. AO by this office vide '

Estt(A&E)/stp Act/Con—HP/2005-06/515 dated 20 August 2007. The reply dated 25-
08-07 of the saJd Sr. Accounts Oﬁicer was not found sat:sfactory and therefore a charge

sheet had  since been 1ssued vide this  office . Memorandum

No. Estt(A&E)/PF/YMISr AO/2007-08 dated 31-08-07. Further the Pnnc1pa1 Dlrector '

RTI Shillong has béen - requested to reheve him and join the ofﬁce of the Sr.

DAG(A_&E),Mampur for faclhtatmg departmental proceedings. |

- Further, as per findings in the preliminary report-of this oﬁiée, the gravity of

the irregularities- committed by the concerned employees have been discussed and

- measured initially by this office. The .officials who received pensioners’ copies of

- responsibility b& shifting the onus to a superior authority. Hence, his statement is )
. ~ . i .
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pension péymentfauﬂmﬁﬁw in bulk without any authority to do so apart fromoﬂier

1mg1ﬂarﬂm were suspended as their offence was gmve Exght omer oﬁiclals were also

mvolved in committing various uregulanues However they had not reoezved

' pens:onets oopxes ofpensmn payment amhmmwmbulk 'I'he:efote ﬂrose officials
. were not saspended but were transfwed to less sensitive sections and memorandums

were - 1ssued to those oﬂiclals also. Theu- xephes were not found sansfaamy and
themforechargesheds wetenssuedtothoseofﬂc:alsalso Thus, thxsofﬁce 1scommmed

to take dlSClpll.naIy action against all the officials’ involved and’ wxll not show any _ |

leniency towards any ong.

15, Thatwnhmgardtoparagmph54 of the original application, ﬂae '
'RespondemeegwstatethatassmtedatpamS 8and9above ﬂ:echargesheetagamst
the applicant cmald not be ﬁamed wﬂhout thomgh mvesuganon with proper

dowmenranon Nowachargesheethasbeenﬁ'amedandassuedtodleapphm

16. 'I'hatwnthrega:dtothestatementsmademparagmphssdtheongmal' :

apphcanon,the R&spondems begmstatematasswedatm 15 above,achargesheet

' ‘hasbeenﬁamedforgrossmegu@mcomnuﬁedbyhmwnhconductwholly”
mbecommgof-aﬁovt Servant and inconsistent to his official dutics efc. underthe
,CCS(Condm:t) Rules,1964 Hewe,thealleganon of the applzcant of bemgscapegomas

pcrh:sstatementmayherejected.
17. ThathﬂlregardmthesmteIncntsmdempamyaphSG theR&spondmls

begmstatethatﬂneapphcamlmdconmnnedgro&cmegulam«smﬁroonduct'

unbecoming ofa govemment servant in the process ofmany pension revision cases of

HmdPandﬂsledMastemofLoweeratyanmarySdmolsandaccordmgly,

- dmrgedsheethasbeenﬁanwdmxdsewedonhnn 'I'heRmpondemsﬂnﬂmrbegmstate :
ﬂ:atd:cgrmmdssetfmﬂlmtheongtmlapplmuonarenelthertemblemlawnoron :

ﬁmsandamnﬂgoodgrwndsforwhmhtheapphmomshablembedlsmnssed
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19. That the applicant has committed gross irregularities with conduct wholly
unbecoming of a Govt. servant in the pension revision cases of Head Pandits/Head
Masters of Lower Primary/Primary Schools; and a charge sheet has been framed against
the applicant. Hence, his prayer could not be sustained and may be rejected for the end
of justice.
20 That the Respondents beg to submit that in view of the submissions above,
the original application is without merit and is liable to be dismissed.
) Signature of the deponent
©9 =g (¥, 7. §%.)
10~y Actountant Gererat (A & F)
T o ugremielx (2ar) g igleg
Cfuce of th: Sr, Dy, Accountent Genesal
whogy, tepa
Mapipur, Loplal
VERIFICATION
1, Viswanath Singh Jadon, Dy. Accountant General(A&E), Manipur
do hereby verify that the contents of the above paragraphs . 1.. to .29.. are
true to the information based on records which I believe to be true and those
of the annexures are true copies of the original and I believe the same to be
true. —
Dated/ Imphal Slgleg.t&r% g{ ;tII{e ggmpﬁgg ]
The *  Deputy Accountant General (A& )
ai<es wriaaetT (har) © ‘“h‘l
Ofiice of the St, Dy, Accouptant Genesd
wiorgy, (i
Manipur, umphal
]
- L
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OFFICE OF THI SI.DY. ACCOUNTANT GENERAL(A&E)
MANIPUR :: IMPHAL
No. Estt (A&EDPANGR2007-08 $6>2 Dated. ....7..9..97)

e e e e e —

The undersigned proposes to hold an inquiry against Shri Ng. Koshing
Moy on. .f'\CCOLlH'.lam (now under suspension) under Rule 14 of the Central Civil
Services (Classification. Control and Appeal) Rules,1965. The substance of the
imputations of misconduct or misbehaviour in respect of which the inquiry is
proposed to be held is set out in the enclosed stalement of articles of charge
(Annexure-1h A statement of the tmputations of misconduct or misbehaviour in
support of cach article of charge is enclosed (Annexure-11). A list of documents by
which. and a 'ist of witness by whom. the articles of charge are proposed to be

sustained arc also enclosed (Annexures 111 and 1V).

2. Shri Ng. Koshing Moyon. Accountant is directed to submit within 10 days
of the receipt of this Memorandum a written statement of his defence and also to

state whether he desires o be heard in person.

3 He is imformed that an inquiry will be held only in respect of those articles

of charge as are not admitted. e should. therefore. specifically admit or deny each

article of charge.

4. Shri Ng. Koshing Moyon. Accountant is further informed that if he does
not submit his written statement of defence on or before the date specified in para 2
above. o1 does not appear in person before the inquiring authority or otherwise fails
or reluses 1o comply with the provisions ol Rule 14 of the C.C.S(C.C.A)
Rules. 1965 or the ordersidirections issued 1n pursuance of the said rule, the

inquiring authority may hold the inquiry against him ex parte.

me_mu:(} -
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5 Aftention of Shri Ng. Koshing Moyon, Accountant is invited to Rule 20 of

the Central Civil Scrvices(Conduct) Rules, 1964, under which no Government °

servant shall bring or attempt to bring any political or outside influence to bear upon
any superior authority to further his interest in respect of matters pertaining to his
service under the Government. If any representation is received on his behalf from
another person in respect of any matter dealt with in these proceedings it will be
presumed that Shri Ng. Koshing Moyon, Accountant 18 aware of such a
represcntation and that it has been made at his instance and action will be taken
against him for violation of Rule 20 of the C.C.S.(Conduct) Rules, 1564.

6. The receipt of the Memorandum may be acknowledged.

e

(V.S. Jadon)
Dy.Accountant General (A&E), Manipur

OZ l

To

Shri Ng. Koshing, Accountant
A.G. Colony, I.amphelpat
Imphal, Manipur.

~s s M1LY . . EMW_"



‘.\\

i

1

A\ -
% ANNEXURE-1 <~

-

Statement of articles of charge framed against Shri Ng. Koshing Moyon, Accountant (Under
Suspension) of the office of the Sr. Dy. Accountant General (A&E), Manipur, Imphal.

Article - 1

That, the said Shri Ng. Koshing Moyon while functioning as Accountant in Pension
Section from 11.6.01 to 05.04.04 in the office of the Sr. DAG(A&E),Manipur, was allotted
the works of pension for the offices of the ZEO-Zone 1V, D.I. Moirang, Electricity, Medical,
CAG’s letters and Policy files. However, he processed many Pension Revision cases of the
schools of the ZEO- Churachandpur, Chandel and ZEO-Zone-1 without receiving any office
orders/authority to do so in addition to his allocated duties. Such act is in violation of official
orders for duties given to him and hence, the said Shri Ng. Koshing Moyon is charged under
Rule 3 (1) (ii) of C.C.S. (Conduct) Rules, 1964 for deliberate breach of office rules and order.

Article - 11

That, the said Shri Koshing Moyon, while functioning as Accountant in Pension
Section during the said period, without official authorization, processed many pension
revision. cases of Head PandivHead Masters of Lower Primary/Primary Schools and
submitte}\the said cases direct to the concerned Sr. AO of Pension Revision and
unauthorisediy bypassed the concerned AAO who was his next and immediate superior
officer for the submission of the pensian revision cases. No office order or written instruction
from his superior officer(s) was obtained for such bypass of the concerned AAO.

The said Shri Koshing Moyon, Accountant thereby failed to discharge his duties
properly by conducting himself to insubordination and tack of integrity in the discharge of his
official duties and violated Rule 3(1)(i) of the C.C.S.(Conduct) Rules, 1964 .

Article 111

That, the,said Shri Koshing Moyon, while functioning as Accountant in Pension
Section during the aforesaid period, processed many pension revision cases of Head
Pandit/Head Masters of Lower Primary/Primary Schools, by opening “Part files” containing
the only documents received by that time and no effort was made to link with the “original
Pension files” of the concerned pensioners. No office order or written instruction from his
superior officer(s) was obtained for such opening of “Part files”.

The said Shri Koshing Moyon, Accountant thereby failed to discharge his duties
properly by conducting himself to gross negligence in the discharge of his official duties and
thus violated Rule 3(1) (ii) of the C.C.S. (Conduct) Rules, 1964.

Article-1V

That, during the aforesaid period and while functioning as Accountant in Pension
Section the said Shri Koshing Moyon received many pensioners’ pension authority copies in
bulk on many days, without official authorization. By doing so, the said Shri Koshing Moyon,
Accountant conducted himself improperly and dishonestly in his official dealings with
conduct of wholly unbecoming a Government Servant and thereby violated Rules 3(1)(i) and
(iii) of the C.C.S. (Conduct) Rules, 1964.

A4
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That, during the aforesaid period and while
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ANNEXURE - 11

Statement of imputation of misconduct or misbehaviour in support of the articles of charge
framed against Shri Ng. Koshing Moyon, Accountant (under suspension) of the Office of the
Sr.Deputy Accountant General (A&E), Manipur.

Article - 1

That, Shri Ng. Koshing Moyon held the post of Accountant in Pension Section during
the period from.11-06-01 to 05-04-04 in the office of the Sr. Dy. Accountant General (A&E),
Manipur. Shri Ng. Koshing Moyon while functioning as Accountant in Pension Section was
aliotted the works of pension for the offices of the Z.E.O.-IV, DI Moirang, Electricity,
Medical, C&AG’s letters and policy files as per the allocation of duties register of Pension
Section.

That, the said Shri Ng. Koshing Moyon during the said period and while functioning
as Accountant in the Pension Section, without official authorisation, processed many pension
revision cases of Head Pandit/Head Masters of Lower Primary/Primary Schools which were
not allotted to him as per allocation of duties register. As for instance, the said Shri Ng.
Koshing Moyon, Accountant during the said period processed the pension revision cases of
Head Pandit/Head Masters holding PPO Nos.SM/12975 & SM/6310 of the office of Z.E.O.
(Churachandpur) on 18-03-04 and 16-10-03 respectively which were outside his allocation of
duties. He also processed the pension revision of the pensioners holding PPO No.SM/2708
belonging to Z.E.O. (Zone-1) on 10-03-04 and SM/10363 of Z.E.O. (Ukhrul) on 17-11-03
| without any authority. Such act is in gross violation of the duties given to him as per the
| allocation of duties register. That. the said Shri Ng. Koshing Moyon, Accountant as such
| failed to discharge his duties properly by conducting himself repeatedly to the acts
inconsistent to his official duties with deliberate breach of office rules and order and
committing unauthorized interferences to the officially allotted duties of other staff and
thereby violated Rule 3(1)(ii) of the C.C.S.(Conduct) Rules, 1964.

Article <11

That, the said Shri Ng. Koshing Moyon, Accountant while working in Pension Section
during the said-period, without official authorization, processed many pension revision cases
of Head Pandit/Head Masters of Lower Primary/Primary Schools and he submitted the said
cases direct to the concerned Senior Accounts Officer of Pension Revision and unauthorisely
bypassed the concerned Asstt. Accounts Officer who was his next and immediate superior
officer. As for instance, he processed the revision cases of the pensioners holding PPO Nos.
SM/6310, SM/10363, SM/6353, SM/6882, and submitted the cases direct to the concerned Sr.
Accounts Officer of Pension Revision without any recorded order. The signature of Asst.
Accounts Officer was not available in the pension revision cases processed by the said Shri
Ng. Koshing Moyon. Reasons for non submission of files/cases through AAO/Pension
Revision were-atso not recorded in the concerned cases by the said Shri Ng. Koshing Moyon,
Accountant. -

i That, the said Shri Ng. Koshing Moyon, Accountant thereby failed to discharge his
duties properly by conducting himself to insubordination and lack of integrity in the discharge
of his official duties and violated Rule 3(1){i) of the C.C.S. (Conduct) Rules, 1964.
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Article 111 «—

That, the said Shri Ng. Koshing Moyon, Accountant while working in Pension Section
during the seid period, without official authorization, processed many cases of pension
revision of Head Mandit/Head Masters of Lower Primary/Primary Schools by opening “Part
iles” containing ihe only documents received by that time and no effort was made to link
“with the original Pension files containing other important documents of the concerned
“pensioners. As for instance, he processed the revision cases of the pensioners holding PPO
Nos.SM/11506,SM/11593 by opening part files and no office order or written instruction
from his superior officer(s) was obtained for such opening of “Part Files”. Hence, the said
Shri Koshing Moyon, Accountant thereby failed to discharge his duties properly by
conducting himself to gross negligence repeatedly in the discharge of his official duties and
violated Rule 3(1) (ii) of the C.C.S.(Conduct) Rules,1964.

K

Article - 1V

That, the said Shri Ng. Koshing Moyon while functioning as Accountant in the
Pension Section during the said period received under his signature, many pensioners’
pension authority copies in bulk on many days without any official authorization. The
pensioner’s pension authority copy would be despatched to the concerned and individual
pensioner by post in the absence of any official authorization to receive it by authorized
person. He received in bulks such 5 pensioners’ copies on 17-02-2004, 10 copies on 24-02-04
and 12 copies on 15-03-04 without any official authorization in record to do so. By doing so,
the said Shri Ng. Koshing Moyon, Accountant failed to discharge his duties properly and
conducted himself improperly and dishonestly in his official dealings with conduct of wholly
unbecoming “a Govt. servant and thereby violated Rules 3(1)(i) and (iii) of the
C.C.S.(Conduct) Rules, 1964.

Article -V

That, the said Shri Ng. Koshing Moyon, Accountant while working in the Pension
Section during the said period, without official authorization, processed many pension
revision cases of Head Pandit/Head Masters of Lower Primary/Primary Schools on the basis
of many letters, Service Books which were neither received officially nor diarised in the
Sectional Diary Registers in violation of office order of the Office of the Sr. Dy. Accountant
General (A&E), Manipur Order No.3 dated 12-07-1993. For instance, the said Shri Ng,
Koshing Moyon, Accountant processed the pension revision of a pensioner holding PPO
No.SM/12222 on the basis of Z.E.O.(Chandel) letter No.9/13-ZEO(CDL)/1 dated 28-02-2004,
under which the Service Book and LPC of the pensioner was enclosed. The said letter dated
28-02-2004 was not officially received and not diarised in violation of the office order dated
12-07-93. He put up the said pension revision under PPO No.SM/12222 to the Sr. A.O. of
Pension Revision on 10-03-04.

That, the said Shri Ng Koshing Moyon ,Accountant processed and put up the pension
revision case holding PPO No SM/14717 before the receipt of related Government Order
enclosing Service Book from Department. la that Pension Revision case, the ZEO (Kakching)
forwarded the Service book of the pensioner holding No.SM/14717 to the Accountant General
Manipur vide ZEO (Kakching) letter No. 1/7/98-ED (ZEO-K) dated 22-02-04 for
regularization of pension arrears. The said letter dated 22-02-04 along with service book was
found diarised as SB/2343 dated 15-03-04. However, without any recorded reasons the said
Shri Ng. Koshing Moyon, Accountarni processed and put up the pension of the said pensioners
on 10-03-04 to his higher officer before the receipt of the said letter and Service Book of the
concerned Pensioner on 15-03-04.The said Shri Ng. Koshing Moyon, Accountant thereby
committed gross irregularities and exhibited gross negligence in the discharge of his official
duties and thus violated Rule 3(1) (ii) of the C.C.S. (Conduct) Rules, 1964.
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ANNEXURE-111

List of documents by which the articles of charge framed against Shri Ng. Koshing

Moyon, Accountant (under suspension) of the office of the St. DAG (A&E), Manipur, Imphal

are proposed to be sustained. :

1. Pension Revised Rep.ort & Authority of PPO/SM/12975, PPO/SM/6310,
PPOSM/2708, PPO/SM/10363, PPO/SM/14717 & PPO/SM/12222

2. Revised Pension Report of PPO/SM/6353, PPO/SM/6882, PPO/SM/11593,
PPO/SM/11506,

3. Receipt of Pensioner’s personal copy dated 24-2-2004, 17-2-04 & 15-3-2004

4. ZEO (CbL)’s letter No. 9/13-ZEO (CL)I dated 28-2-2004.

5. Office order dated 12-7-1993

6. 7 E.O. Kakching letter dated 22-2-04 marking Service book No. 2343 dated

15-3-2004
- 7. Approximately 451.pension revision cases of Head Pandits/Head Masters dealt
by Shri Ng. Koshing Moyon, Accountant. Available copies of the calculation
sheets/reports/authorities in  respect of PPO/SM/SF/10645, SM/2674,
SM/103 14, SF/9685, SM/13427, SM/14932, SM/18295, SM/12094, SM/3602,

SM/8964 etc. are enclosed as exhibit examples.

ANNEXURE-1V

List of witness by whom the articles of charge framed against Shri Ng. Koshing
Moyon, Accountant (under suspension) is proposed to be sustained.

1. Shri L. Iboyaima Singh, the then AAO Pension Revision.
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Preliminary Reports on investigation of alleged Fraudulent drawal of pensionery ‘4\/
benefits of Head Master/Head Pandits of Primary/Lower Primary Schools under
Government of Manipur.

1 Introductury:-

Shri Ch Joyxumar Singh. Sr. Accounts Officer (Admn) has been appointed as
Investigation Officer to investigate the case of alleged fraudulent drawal of
arrears of pension and pensionery benefits in respect of School Head
Pandits/Head Pandits in-charge of Government of Manipur.

He will be assisted by the following 3 (three) sub-teams:-

Team No.1. (a) N. Sachibuson Singh, AAO
(b) M. Premkumar Singh, Sr. Acctt.

Team No.2. (a) The Ibohal Singh, AAO
"~ (b) L. Deben Singh, Sr. Acctt.

Team No.3. (a) Y. Devanand Singh, AAO
(b) P. Iboyaima Singh, Acctt.

The Invcsngatlon should be started from 31-05-05 and its findings (Pre-
liminary Report) should be submitted to DAG(A&E), Manipur.

A photocopy of Est(A&E) Order No.44 dated 31-05-05 is enclosed for
reference as Annexure-A]

l. A brief reference to some orders/correspondence issued by Government
oi Manipur.

(a) Grant of Head Master’s scale of pay to retired teachers in lower
primary/primary schools and drawal of pension arrears and salaries — cancellation of
orders thercof.

There is no scale of pay prescribed for the Head Master of a Lower Primary
School as per Government Records. The rules provde for a scale of pay specific onlv
tor a Head Master in Primann School as evident from the pay scales indicated in the
Revision of Pay (ROP) Rules. 1906 and all subsequent ROPs. with a provision, ull 1-
1-96. for grant of charge allowance 1o teachers acting as in-charge Head Master/Head
Pandits in LP/JB/Primany Schools at the rate of rs. 3/- p.m. if the number of Assistant
teachers in the school is 3 and Rs. 10/- p.m. if the number of teachers exceeds 3.

Al such orders that have been passed by the Dircctor of Education (S) and any
other officials in the Directorate on or after 5.5.03 for grant of Head masters pay scale _
to retired teachers without approval of the Govt. and have not been passed in i

S&e‘\\-u..\‘:%:‘,
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compliance of specific count orders with necessary Govt. approval stand cancelled
with effect from the date of passing of those orders, and the status prior to 5.5.03 in

respect of the pay scales and pensions due to such retired teachers will be deemed to
have been restored.

[Reference to- Cavt. of Manipur, Secretariat Education Dept
(Schools)Orders No. 1/11/05-SE(S) dated 21-4-2005 issued by R.R.
Rashmi, Commissioner (Edu/S) Govt. of Manipur and a photocopy
enclosed as Annexure “B7]

(b)  Fraudulent drawals of arrears and pensions by HeadMasters/Head Pandits -

Since the House Committee is currently enquiring into the case and is of the
view that the fraud, if any, committed by the officials involved in the Directorate of
School Education and other Agencies should be immediately detected through proper
investigation of all aspects and examination of all documents, it is considered
necessary that the Revised PP.O.s issued by A.G. Office on the advice of Director,
Education (S) are suspended and kept in abeyance till completion of full investigation.

The examination of the documents will involve not only scrutiny of the orders
passed by the Director, Education(s) or officials at other levels but also the Service
Books of the concerned retired teachers who benefited from irregular drawals based on
these orders and the revised PPOs.

[Reference to Commissioner Education(s) R.R. Rashmi’s D.O. letter No.
1/11/05-SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit),
Manipur and a photocopy of the order enclosed as Annexure “C”.]

3. Cla;;gﬁﬁcations sought to the Gowvt. of Manipur in- the Month of Nov &
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting |
of Higher Scales to Head Pandits.

(a)  The Sr. Accounts Officer (Pension) who has been dealing with revision
of pension cases . has pointed out various irregularities in granting of
higher scales to the Head Pandits and requested for immediate action to
remove the above irregularities 10 the Commissioner (EdwS), Gowt. of
Manipur. with a copy endorsed to Director of Education (S) vide his
jerter No. Pen/R.0O.P.-90/90-91/713-14 dt. 21-11-03.

[A photocopy “of the letter dt. 21-11-03 signed by Shri Y.
Manaobi Singh, Sr. A.O. (Pen) is enclosed as Annexure ‘D’ for
reference]

(b)  The Sr. Accounts Officer (Pension) who has been dealing with the
normal pension cases without revision cases has referred the pension

O/\M Q.{/u/o b/f
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case in respect of Shri No Angou Singh, Retd. HeadPandit of Netaji L.P.
School 1o the Commissioner, Finance (P.1.C.), Govt. of Manipur with a
copy endorsed to the Commissioner Fducation(s) vide his letter No.
Pen/1-4/Supn/1014/2003-04/849-52  dt. 17-12-03, pointing out the
irregularities and seeking clasification of the eligibility/ineligibility of
. , the Scale of Rs. 1400-2300/- to the head master of L.P. Schools by
l . - enclosing the Service Book of Shri N. Angou Singh for refetence.

[A copy of the letter dt. 17-12-2003 signed by H. Doruma, Sr. Accounts
Officer(Pen) is enclosed for reference as Annexure “E”.]

4. List of officials posted in pension Section deaiing with Education Department
and related cases of pension Revisions.

Sk Name and [esignation | Period of posting | Woks allocaied
No. '
B H. Jadumanu Singh. St. Accit. | 14-3-2000 to 20-5- Directorate of Edn(S), Zonal
2003 Education Offices including
' Primary to Junior High School
excepting Zone-1l1 & V.
2. K_Sumitibala Devi, Sr. Acctt. | 21-5-2003 to 18-5- L.P., Primary, Junior High
2004 Schools, Z.E.Os.(Jiribam,
Kangpokpi, Kakching,
) Chandet, Ukhrul, Senapati,

Churachandpur- and Wangoi)

ZEO.-1&ll
3. K. Benjamin, Sr. Acctt. 6-7-2004 to 13-5-| L.P,, Primary, Junior High
2005 Schools, Z.E.Qs.(Jiribam,
Kangpokpi, Kakching,

Chandel, Ukhrul, Senapati,
Churachandpur and Wangoi)

ZEO -1&11
4, Sh. Ranjit Singh, Acctt 11-6-2001 to 5-4- | High  Schools, Colleges,
2004 Higher Secondary Schools,
ZEO I (Thoubal) ,
5. Y. Ibomcha Singh, Sr. Acctt. 6-4-2004 to 12-7- | High  Schools,  Colleges,
2005 Higher Secondary Schools,
: ZEO 11l (Thoubal)
L 6. Ng. Koshing Moyon. Sr. Acctt, 11-6-2001 to 5-4- | ZEO -1V, DI (Moirang)
2004 Electricity eic, Medical.
— - LY. Sharat Meitei. Si. Acct 1'8-42004 w0 12-7-i ZEO -1V, DI (Moirang)
3 _ | 2005 ! Electriciny ete. Medical. .‘
£ 8 P LS. Ramyo. C71 39/12/2001 10 12-7- | Receipt & Diarising. Typing of 5.
) ‘ 2005 letters, writing of pension
; l Revision Authorities.
|9 '\Chung}munun Kuki. R/K 9.10-98 1o 15-5- | Keeping of pension recordes of
! ! 2005 pensioners
\ 10. \Lhingz.alam Gangle, Accti. 13.9-2000 to S-4- | Despatcher, issue of Try Alfcs
04 (DAA Broadsheet) 7 MR, 8
MRIRB (11,12,13) B
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RIE \ N, Nirpen Meitei. Gr. D

|

He was promoted 10 C/T from
1-1-04 but no work altocation
as C/T was found to 1ssue.
Pension Revision

T1.12-2002 1o 5-4-

2004

77-9-2000 to 24-
11-2003
75-11-2003 to 16-
1-2005
prior 2001

' 26-4-2005

|

| Pension Revision

upto Pension Revision

[Reference 10 Sr. AO. (Pension) confidential letter No. Pen/Po\icy/2004-05/327

dt. 18-5-05 (Annexure ~F* enclosed) and Allocation of duties of Pension

Section Annexure -G enclosed)

5 A list of names of Accountants who are taking part in dealing of school pension

5.
4 Pandits (not exhaustive) and are not allocated to do the works

cevision cases of Hea
of pension revision of Head Pandits as per allocation of duties at the point of time of

Revision. Some are ot even posted 10 Pension Section at that time of the pension

revision.

Name  of
7ZEQs where
pension ¢as®
relates .

Head Pandit
Revision
cases done

Works
allocated for
Educatuion

Name of Acwumant

SM/12222

ZEO-IV & DI

Ng Koshing.
(Moirang)

Accn.(Pension)

SM/12975
SM/14932
SM/6310
SM/2708

Not atlocated
1o him

.DO-

DO-

| Sh. Ranjit Singh,
(Pens'\on)

SM/3494
SM/7080

| U

2 \H.Jadumani Singh. ! 7EQs except
| St Acctl (Pension} - 7ome-l1 & BV

SM/12247
SF2282

T T Sumitibala Do 7EOs  except \ SM/12810 | Zone-tV | Not allocated |
g, Acctt. (Pensivn? Jone-1E & 1V \ | 10 her
: | SM/7987 : Zone-V i -DO-
\_ \ oM/5987 | Zone-lV | DO

Not atlocated '
1o him 1
Do- |
.DO-

Taokip. ST Akl "Fducation V10775 | ZEO(Ukhrub)
(Pension) \ not atlotted 10

\ him

ZEOQ. Chandel
ZEQ, KP1

SM/10298
SM/12510

NI
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i Th. Javanta Singh. T Education not | SM/12980 | ZEO, Wangoi Not allocalcd}
Sr. Acctt. (Pension) aliotted 10 to him
him SM/14642 | ZeO-1] -DO-
1 SM/8920 Edn(s) -DO-
Y. Ibomcha Singh, ZEO- SM/14614 | ZEO-IV Not allocated
Accn (Pension) ! to him.
K. Benjamin, Sr. Acctt. Not in SM/5889 } ZEO-Uk! Not allocated
Pension at { to him
that time SM/7378 ZEO-IV -DO
: Lhingzalam Not allocated | SM/2831 ZEQ, Chandel Not allocated
i | Gange.C/T. (Penion) 10 her to her
‘ SM/7478 ZEO, KPI -DO-
: SM/12903 | ZEO, Chandel -DO-
10. | Lamkhohao, Sr. Acctt. Not in SM/129G4 | ZEO, Chandel | Not allocated
Pension 10 him
| SM/10605 | ZEOQ, UKL -DO- i

[Statements from Pension Section enclosed as Annexure “H” for reference].

6. A short list (not exhaustive) of pension revision cases of Head Pandits where

office procedures have be
abruptly without vital info
service books etc.). Cases were never pu
available in every caseg. produ
dealing Accountants in the Pension

en seriously neglected and revision of pension cases settled

rmation in record (e.g. pay regulation, pension reports and

t up to AAQ as signatures of AAO was not
ced to Investigation

Teams. Furthermore, initials of

Authority office copy are not available.

SI. | Name of .dealing|Name of | PPO No Remarks
No. | Accountant pensioners
1. | No signature found. N. Mangi Singh SM/14854 Pay regulations
and report not
. available.
2. Sh. Ranjit Singh Th. Nabakishore SM/5813 Pay regulations
: not available.
| Md. Maheiruddin SM/6820 PR. and S.B.|
\ ‘, ‘ ‘ ' l not available. \
"3, 'K. Sumitibala Devi |'S. Khomdonbi | SM/14622 [ Pay regulations |
: ‘ | not available.
. 4. . Lhingzalam Gangic " Thangkhomang 1 SM/12903 | Pay regulations *
| | : \ not available.
L3 ‘ Lamkhohao i N.Yarpang SM/10605 Pav regulations
\ | not available. |
6. | Lamkhohao \M. Ningahei SM/10153 Pay regulations |
\ \ not available.
\ | G. Kabuichung SM/5889 Pay regulations |

7. \ K. Benjamin

1

not available. !

O lor™
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NB. The names of the dealing Accountants are subject 0 verification by Sr. A.O.

(Pension) who signed the Pension Authority copies as the signatures of AAO
was not found in the Revision cases done

7. Serious negligence of office procedures in the settlement of pension revisic »
cases of Head Pandits by ¢ aling Accountants, AAO and Sr. Account officer.

Pension revision cases of the Head Pandits were never put up by the dealing
‘accountant s to the next higher authorities i.¢., Asstt. Accounts Officers for checking
and approyal as per office procedures .Almost in every case;’ no written recordg @r‘efo
available t,‘g “Note” Side. of the Pension file and office procedures have been virtually
neglected. It is not known how Sr. A.O. (Pen) was satisfied with such omissions and
irregularities. Records received are not properly received and diarised.

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension
payments without checking by concerned AAO (Pen).

SM/12222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc.
The Invéstigating Team at the outset, has got more than 200 (two hundred)
cases of head Pandit Pension revisions not passed through AAO (Pension) for

checking as per office procedures.

8. Unauthorised handing over of Pension records by Shri Chungkholun Kuki,
Record Keeper to unauthorized persons.

Fl. Name of unauthorized | Particulars of PPO Nos. of | Date of handing over |

t No. persons pension records of the record papers
‘ including service
| . books. B
T | V. Zingi, St Acert (not SM/12742 10-03-2004 |
i in Pension Section) ‘\ SM/4441, SM/438, SM/1461, } 01-04-2004 |
| | | SM/2884, SF/3729. SF/4630 3
| SM/9309, SM/4560. SM/5403. 29-03-2004 |
 SFra569 Wr
=T W Bilashmi Devi (Audit . SMyS121. SMA4088, L 19-03-2004
' Office) . SM/8843. SM/13029. SM/17290, | ° |
: _{ SMJ13671 } 02-03-2004 |
3 TN, Nirpen Meiter. C/1 | SM/B652, SM/6740, ” 22-03-2004 |
\ | (Pension) SM/17268. SM/8366, SM/9342, |
g \ SM/5278, SM/8353. SM/8187, } 29-03-2004
1 . | SM/9STS B
14, | Sabir (Audit) | SM/12398 | No date |

Jo—
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5. L.S. Ramyo (Pension) SM/10229 18-02-2004
SM/19546, SM/7511 19-03-2004
6. Y. Sharat and Kumar of | SM/6820, SM/11141,5SM/2986, } No date.
Try SM/7620, SM/8934
N.B. These are not exhaustive.
/ .
' g Unauthorised handing over of pensioners’ pension authority cogies in bulk and

in block at a time to pension staff and unauthorized persons and receiving the same in
bulk by them at a time instead of sending them by Post to pensioners concerned or to
their authorized person/s by Despatcher in Pension Section.

As per allocation of duties of pension Sect)éion, Lhingzalam Gangte, C/T was
allotted to do the dispatch work of Pension Section.

Name of the unauthorized persons who have taken the pensioners’ copies in
bulk are given below (not exhaustive)

et Fertdt it Bt o
N .‘-"‘“.\‘5-«'&-._*.4 :5‘%?.:::-. L

[ SI. No. | Name No.  of | Date
copies
taken
1. C. Kuki, Record Keeper ! 15-01-04
7 19-01-04
5 05-02-04
: 3 17-02-04
2. N. Nirpen Meitei, C/T 5 30-01-04
6 16-03-04
4 24-03-04
3. K. Benjamin, Sr. Acctt. 11 14-10-03
4. Ng. Koshing, Sr. Acctt. 5 17-02-04
10 24-02-04
12 15-03-04
5. L.S. Ramyo.C/T 5 29-09-03
| 6 14-10-03
{ | 5 24-10-03
| ! |10 06-11-03
, 1 (3 ' 11-11-03
; 8 ; 18-11-03
é L7 . 04-12-03
‘ | '3 | 12-12-03
| l 10 | 15-12-03
k | 6 13-01-04
\ \ 3 30-01-04
g |10 | 05-02-04
\ | 9 | 06-02-04 |
| | \ 11 | 11-02-04 |
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| 14 12-02-04 !
4 13-02-04 \

6 18-02-04
\ 5 | 01-03-04 |
\ \ 8 05-03-04 \1
| |7 | 11-03-04 y
Gyasuddin (Unauthorised !‘ i 14-10-03 ‘
outside person) 2 21-10-03 g
12 23-10-03
) \ 24 1 27-11-03 |
12 02-12-03 /

| 10 02-12-03

| 12 04-12-03

19 | 08-12-03

\ \\ 9 12-12-03

\ 9 16-12-03

\ 8 18-12-03

| \ 5 19-12-03
P. Sh. Ranjit Singh, Sr. Acctt, \ 10 [ 09-02-04 a
2 18-02-04 |
F&. Y. Sarat Meitei, Sr.Acctt. 3 13-01-04
4 04-03-04
9. Seiklum (Outside person) 12 10-10-03 |

| 13 29-12-03

10. Lhingzalam Gangte, C/T 6 06-01-04
11. K. Haokip, Sr.Acctt. 5 17-02-04 B
12. Md. Anwar Hussein (outside 7 29-01-04

person) 5 30-01-04

1 |6 30-01-04

N.B. Treasury Payments are not authorized to bank by the Treasury Office for the
pensioners who have not presented pensioners’ Copy 1o Treasury Office concerned.

- " 10. Brief reference of cases having serious procedural lapses and overpayment of pensionery

benefits thereot and observauons:-

%\’\M\ @M/o f

(21 Late Haochinthang, Head Pandit. Neoiphai L.P.School PPO/SM/SF/6688.

No requisiuon ot Service Book from A.G. Office was made by the Department at an
point of time. However, the Service book along with some documents for pensio
revision have been forwarded by ZEO vide its letter No. 1/10/01-ED(Ccpur.) datec
54.6-2003. There is no diarising of the forwarded pension records by Receipt Secuo
and no marking by AAO/AO concerned. 1t was also found that AQ(Pension) has give:
order to the dealing Assistant to correct the LPC as per his recording in the “Note’ sich
showing pay regulation at the pensioner’s pension file. The order was not obeyed am
puitup- the case by taking the wrong amount of pay. The actual pay should be R:
N
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1640/- but 1t has been taken as Rs. 2060/- insicad which is not admissible as per
¢ntr¢@ made at P/3 of Service Book (new additional volume).

Pension authority has, however, been issued by Sr. AO(Pension) based on the

wrong pay and accordinglv overpayment of pensionery bcneﬁts have been authorized
in addition due to negligence as the case may be.

(1) Excess authorization of gratuity - Rs. 10,992/-
(2) Excess authorization of ¢nhanced family pension - Rs. 210/- p.m.
(3) Excess authorization of normal family pension - Rs. 126/- p.m.

The above case was not put up to check by AAO(Pension) nor entrusted to check it by
AO(Pension). The overpayment was due to office procedural lapses committed 1in pension
section resulting to losses of Government money.

{b) Md. Maheiruddin, Retd. Head Pandit, PPO/SM/6820

The Service book is not available in the pension record/persohal file of the pensioner
and revision of pension has been done without the Service Book.

While finalizing the case, the important letters, service book and some other papers
were not available in the personal record file of the pensioner.

In the initial report the last pay drawn was Rs. 1200/- and in the revised calculation ii
has been taken as Rs. 1760/- without any basis. The case was put up direct to Sr. AO(Pension)
and not to AAQ(Pension) and finalized on 17-02-04 by AO(Pension).

Due to lack of proper checking of Service records and serious procedural lapées in the
Pension Section the excess payment has been made/authorized resulting to loss of

Government money.

(a) gratuity - Rs. 3,465/-
(b) commutation ‘ - Rs. 3,766/-

(C) Mangrei Tuboi, A/T. PPO No.SM/7274

The pension revision case was processed by opening a part file without approval of
higher authority. All the original pension papers along with the original authority copies are
not available. Cases was put up Jdirectiy 10 Sr.AO(Pension) mentioning nothing }O the “Note”
side of the personal par {ile of ihie pensioner.

The pension revision sepori was not prepared and put up without it by dealing
Assistant as evident from record. However. pension revision auithority was -signed by
Sr.AO(Pension) without the pension report and pay regulation which are a must in the
processing of pension case. The office copy of the pension authority issued vide No.
Pen/Revision/95-96/4307 dated 16-2-04 do not have the initial signature of dealing
Accountant/AAQ.

Orvw @4//‘“/ o
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As per Record Keeper's Register of pensioner. the original Service Book Vol.l was
found wnofficially collected from Record Keeper by one "H.P.” and found forwarded to A.G.
Office, two volumes of Service Books including a fresh one along with placement order, LPC
etc. for pension revision by Zonal Education Officer, Kangpokpi vide his letter No.2/27/2000-
ZEO(KPI) letter dated 21-5-03. It is found that the ZEQ, KPI letter dated 21-5-03 along with

pension records was found not diarised in any section and there is no markings of
AAO/Sr.AO ec. 10 the letter which has been processed.

/

.(D) S. Mohon Singh. H/M (ZEO Kakching), PPO No.SM/14717. :

No original papers i.e. the orginal pension papers submitted by the Department at the

dime of first authorization of pension are found in the file. Service Book and new documents
only were found enclosed.

The case was re-submitted vide ZEO,Kakching letter No.1/7/98-ED(ZEO-K) dated
22-2-04. The letter has been marked by Sr.AO/’%’ension on 1-3-04 and on the face of the
letter itself, Receipt Section’s No.SB/2343 dated 15-3-04 with seal was embossed. Then AAO
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by
him on 16-3-04 and finalized the case on 17-3-04. No signature of AAO was found while

processing for authorization of pension of the pensioner.
(E) M. Ghana Singh, Head Pandit, Zone-1, PPO/SM/3528.

Original forwarding papers are not available. But the Service Book along with new
documents were received on 5-3-04 vide their letter No. 2/5-2/2004-ED/ZEO/Z-1(]) dated 5-
3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04
and put up by dealing Assistant on 5-3-04 and finalized the case on the same date i.e. 5-3-04.
The case was not diarised and there is no marking of AAQ/Sr.AO to the forwarding letter.

The signature of the pensioner in the forwarding letter is quite different from the

signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2-
1978 from service.

(F) Thangkhomang Sitlhou. Head Pandit, ZEQ(KPI), PPO/SM/12510.

No record for requisition of service book by the department and letter for returning it
to the department by the A.G. Office are not found in the personal file of the pensioner.

However a new volume of service book afier fixation alongwith a placement order,
fixation statement and LPC without the original service book have been received.

It is found that the placement order daied 21-5-03 issued by the ZEQ(KPI) vide his
letter No. 2/27/2000-ZEO(KP1) dated 21-5-03 was not signed and hence the order itself
should be treated as unauthorized copy of order dated 21-5-03 enclosed as Annexure-l.

However, the case was passed on 22-3-04 after taking into account the unsigned order -

dated 21-5-03.

C\% ?%“/ o



: IQ. Findings in brief of irregularities of some pension author:sation are enclosed in the
Annexure-J.

!Z, General observation in the revised pension authorization of Head Pandits:-

(a) The Orders ot granting higher scale yith retrospective effect to the Head
Masters/HeadPandits deﬂé\féesﬁfm ife concurrence of Finance Department in
violation of Rule 42-A of GFR.

(b)  All the Service Books available in connection of pension revision of Head
' Pandits are newly constructed with many omissions, and hence the authenticity
is doubtful..It is not known the circumstances under which they could not be

L . continued }@'the original service books and personal files which should be
i available 17’ A.G. Office.
‘n

()  Almost all the new pension records pertaining to Pension revisions are not

received properly through Receipt Section and not even diarised/marked in
Pension Section.

(d)  Many original Service records (Service Books) were found to }{:nd‘gver to
unauthorized persons without proper requisition. Pensioner’s pension
Authority copies were also handed over to unauthorized persons in bulk
instead of sending them to pensioners or to their authorized person.

(e) It is found that many pension revision cases were done by unauthorized staff.

(H Some cases arc finalized without pay regulation pension report and service
book.

(g)  OFFICE Procedures required in connection of submission of cases to Higher
Authority are grossly neglected. No records for submission of cases have been
found in “Note~ side of the pension record file. in most cases.

(h) The initials of signatures of the dealing Accountants could not be venified as
the signatures are different from those available in atiendance register.

(i) Almost all cases are put up abruptly and passcd\without proper scrutiny of the
case. The signature of AAQO(Pen) is not found recorded in eWmvision case

ereby showing lack of proper scrutiny and procedural lapses and excess
(/\/\M " 6} pension payment has been authorized resulting in loss of Govt. Money in some
/

cases.
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Some pension cases could not be produced by pension section inspite of
requisition.

Irregularities have already been pointed out by Sr. AO (Pen) to State Govt. on
Nov/Dec. 2002 vide para 3 of this report. It is not known how further payments
have been made withcut clarification from Govt and approval of higher

authorit
o
\ N 9 4 Mf/ 6 &/

(CH. JOYKUMAR SINGH)
Sr. A.O./Investigation Officer
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OFFICE OF THE SR. DY. ACCOUNTANT GENFRAI(A&E)
MANIPUR : IMPHAL

Est{ A&E) /Order No. 44
Dated, 31-05-2005

Shri Ch. soykumar Singh, Sr. AO hau been appointed as Investigation Officer to
mveatigate the case of alleged fraudulent drawal of arrear of Pension and’ Pensionery
benefits in respect of School Head PanditsHead Pandit in-charge of Government of

: \dzmpur He will be assisted by the following 3 sub-teams.

" Team No. 1 a) N. Sachibhuson Singh, AAO,
_ b) M. Premkumar Singh, Sr. Acctt.
Table No. 2 a) Th. Ibohal Singh, AAQ.
b) L. Deben Singh, Sr. Accit.
Table No. 3 ! a) Y. Devanand Singh, AAQ.
| ' b) P. Iboyaima Singh, Acctt,

The investigation should be started from 31-05-05 and its findings (Pmlumnary
Report) should be submitted to DAG(A&E) on 8 June, 2005 positively.

Authority :- AG's order dated 30-05-05 ar P/2" of file No.Estt( A&E)2-78/Press-

Cr2005-06.
S
Sr. Accounts Officer/ Admmn.
Memo No.Esti{ A&E V2-78/Press-C/2005-06/482-8% Dated 31-05-2005

Copy t0 :-

1. Secy. 10 A.G, Manipur.

2. P.A wDAG(A&E).

3. Person concemned..

4. Office order file. /'

‘\”V/ '
s i
O/W N c/é/ St. Accounts Officer/ Adma.
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No. 171 1/05-SE(S)
GOVERNMENT OF MANIPUR
SECRETARIAT : EDUCATION DEPARTMENT
(Schools)

Qrider by the Governor
2 Dated, 217 April, 2005, Imphal

S )

Grant of Headmaster's scale of Pay to Retired Teachers in [ower
Primarv/Primary Schoois and drawal of pension arrears ond saiaries-
Cancellation of Orders therof

Whereas it has come to the notice of the Government that a large
number of orders were passed, without Government approval, on zad efter
:3.2003 at the level of Director, Education (schools) and other officials in
1he Directorate granting the pay scale of Headmaster of Primary schools to
the retired teachers in Lower Primary/Primary schools who had fusctioned
as in-charge headmaster/Headpandits in such schools,

Whereas the benefit of higher scale of pay of Headmaster of Primary
school has been granted, vide the Orders in question, to the Teachers of L.P.
Schools who are retired and the benefits have been given with retroszective
effect i.e. from the date from which such teachers had been deemed :0 act as
m-fuharge headmaster/Headpandits in the Lower primary/primary schools,

Whereas there is no scale of pay prescribed for the Headmaszer of a
Lower Primary school as per Government records; the rules provicz for a

scale of pay specific onlv for a Headmaster in lear\ scnool as avident

from the pav-scales indicated in the Revision of Pav (RoP) Rules LE\(’) and
alt subseguent RoPs, with a provision, ull 1.1.1996. -

1

for grant o! \HSTOL

alicwance (o teachers acting s in-charce HeadmesierHeadpardiis in
L.PULB/Primary sehools at the muic o Re 5% per maonth if the number of
Assistant Teachers in the school i» 3 ¢ind Rs. 10/- per monih if the number of

leachers exceeds 3,

Whereas the Director, Education (S) had already cancelled, vide order

Sk
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2.

no 46/32/2000-ED(V) dated 28.1.2002, all previovs orders of the the Zonal
Education Officers and Deputy Inspectors of Scheols relating to utilization
_of services/declaration of teachers as Headmasters ¢ L.P. Schools on look-
after/in-charge basis and repatriation of such teacheis to their substantive
_posts, with further directions to the subordinate officials to submit afresh
necessary proposals only in such cases where there are appropriate court
directions,

~ Whereas the higher scales are now found to have been granted by the
Director, Education (S) to the retired teachers of L.P./Primary schools in
violation of the said orders dated 28.1.2002 and there is no evidence of any
other compelling circumstances such as the existence of court orders or
Government instructions, or otherwise for issue of the orders passed after
5.5.2003 in respect of the retired teachers,

Whereas, it is found that, in the past, similar orders for grant of higher
pay scales to teachers in L.P./Primary schools were passed by the
Government or the Director, Education (S) for serving teachers only after
following the necessary procedure as described above and, in compliance of
the applicable directions of the Court, and such orders, therefore, stand on a
totally different footing and can not be deemed to have provided a basis for
the orders passed by the Director, Eduication (S) or other officials on or after
552003,

I Whereas the Government rules and procedures oblige that the orders
granting higher scale of pay are passed only after ascertaining the
availability of posts and obtaining the necessary recommendations from the
duly constituted Departmental Promotion = Committees (DPCs) and,
thereafter securing the approval of the Government.

Whereas no such procedure was joliowed in respect of the teachers
covered bysthe orders in question; the orders were issued without the
knowledge or approval of the Government, and there are no other
extenuating circumstances on record warranting issue of such orders,

Whereas it is noticed that the Director Education (S) had passed an

. ’ Continued (o rage 3
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order dated 6.4.2004 canceliing all orders pussed by his oifice pertaining 10
the grant of scale of pay of headmaster/headpandit to the ex-
headmasters/pandits of L.P./primary scinools, without however indicating the
steps necessary to recover the irregular drawals made on the basis of his
prex.fious orders,

Whereas{,%'h the basis of the orders of the Director, Education (S), the
Office of the Accountant General, Manipur had already revised the pensions
and issued fresh pensidn sayment orders, resulting in entitlements (0 and
drawals of iarge sums of pension and pay arrears by the retired tea
further, such retired teachers have, since continued to draw the pensions at
the enhanced scale,

Whereas the orders in question have allowed the revision of pay of the
retired teachers of L.P./Primary schools with effect from the date of holding
charge of headmaster/Headpandits in the Lower primary/primary schools (in
some cases as far back as 1.4.1964) as distinguished {from the other orders
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting
such benefits only notionally with actual payments to begin only from
2.12.1996 or 16.12.1996, ie. the date of framing the R/Rs for the post of
Headmaster of Primary school, |

Whereas the nature of the orders passed and the sequence of events
clearly establishes that the said orders were irregular, and were passed with
an ulterior motive of providing undue financial gain to the beneficiaries
involved, -

Whereas it is considered necessary, in public interest. 1o annul all such
irrecular orders passed after £.3.2003 in respect of the reured teachers of
/Primary schools, which do not have the approval of e Government

e not been not passed 0 compliance of speciiic court orders with
necessary approvals,

|
2
5. "D
mv]
=1

Whereas the actual number of retired teachers in whose respect such
orders were irregularly passed can not be fully and correctly established at
this stage until the information. provided by the Directorate of Schoo!
Education who passed the orders, the office of the Accountam General,

he of
Cymosbfor ™
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4.

Manipur who prepared the Pension Payment orders and the Treasurics from
where the pensions are drawn, is fully reconciled,

While this process involves considerable effort and time and, in the
meantime, it is necessary to prevent further unauthorized apd illegal drawals
of pensions anc: mension arrears by the teachers. covered by the said orders
and effect recovery of the unauthorized amounts drawn,

~ Now, therefore, it is hereby ordered that all such orders that have been
passed by the Director, Education (S) and any other officials in the
Directorate on or after 5.5.2003 for grant of headmaster’s pay scale to the
retired teachers without the approval of the Government and have not been
passed in compliance of specific court orders with necessary Government
approval, stand cancelled with effect from the date of passing of those
orders, and the status prior to 5.5.2003 in respect of the pay-scales and
pensions due to suchrerted teachers will be deemed o have been restored,

Further, the Accountant General, Manipur will, immediately cause a
" scrutiny of the-service books of the Teachers covered by such orders of the
Director, Education (S) and other officials in the Directorate and etfect a
review of the pension payment orders including recovery of the iregular
pensions and pay drawn by such teachers on the basis of such orders.

A}

/' This issues in consultation with the Finance Department

( R.R.Rashmi’)
Commissioner (Ecn/S),
Govi. of Manipur

Copy 1o:

(i)  Secretary to Chief Minister

(i) The P.S.to Hon'ble Minister, Education (S)

(iil)  The Chief Secretary, Government of Manipur

(iv) The Principal Secretary, Finance, Government of Manipur
(v)  Accountant General, Manipur : with a request 10 review all

/ Conanued 10 pace 5
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(viy’
(vii)

(vii)
(ix)
i (>I<)

special authorities for payment of pensions in respect of retired

teachers of L.P/Primary schools who were granted higher scale
of headmaster’s pay on the basis of the orders passed by the 7

Director, Education (S) and any other officials in - the "7+

Directorate on or after 5.5.2003. He is also requested to take
action for recovery of the arrear pensions and pay drawn on the - -
basis of these orders. He is, further, requested to ensure, that, in

future, all revisions of the pay scaies or special authorities for
payment of arrears on account of grant of higher scale of pay to “r.:
the retired or serving government servants are made in

consultation with the Finance Department.
The Director, Education (S)

el

All  Treasuries officers/Sub-Treasuries, Government of - :

Manipur: They are requested to make further payments of
pensions to those retired teachers of L.P./Primary schools jin
whose case special authorities had been received from the AG
Manipur for payment of revised pensions and arrears on and
after 5.5.2003 only after obtaining further confirmation and
advice from the AG Manipur. T |

Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO

bank, Thangal Bazar: with advice as in case of (vii) above

All Zonal Education Officers/Deputy " Inspector Of:.‘_Sg:ools,"f":

Government of Manipur .
"Guard File/Order Book . 0\/

(\’W 0 6 )6 oy
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Subyeat Frandotent deavwnls of wrrears erarel preipr i
by Heud pMasterstead Puandits. .-
g: o /1I05-51(S) liphed the 21 Aprii 20005

(Deay Shri'Katana,

Tiis refer 1o the correspondence between us on the mistier of [raudulent crawals IR
of pay and pension amears by retired tcachers functioning as Head “Aasters/Head Pandits
in LP/Primary Schools on tie basis of revised PPOs issucd on or altor 5.5.2003.

Since ihe House Commitiee 18 currenily enquiring o the oz and is of the view
vz the fraud, it eny, commiticd by de olficials involved in the Direclorate of Schoal
Siucenon and  oiher agencies ssould be immediately cetecied ithrough croper

i~vesiioniion of all aspects and examination of all documents, il is considercd necessary
w2: the revised PPOs issued by your office on the advice of Director, CducationtS) are

sussenced and Kest in aberance iill ihe compieuon of full invesiigaiion. The exarization
o7 ihe documents will involve not only scrutiny of the orders passed by the D:rector,
= ucation(S) or officiais at other levels but also the service books of the corncemed

ceried toachers wno berefited from irregular drawals bascd on thesc orders azd the
revised PPOs. '

The Depanment of School Cducation is separately issuing orders canceiing the

i—zouler orders passed oY the Director, Education (S). Orders for recovery of the
srautherized pension drawn are also peing issued.

t " 1 shall be grateful if immediate actions are laken to impiement the decision of the
b~ Gowvi znd prevent further imregular arawals of pensions and pension arTears. The :ist of
© such persons who have drawn arrear pensions on the basis of revised PPQOs on or zfier 3-

b
3

2003 which was sought vide letter of even qumber dated. 11--2005 is still awzited. |
will anoreciate if this is expedited.
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TR SO RO S AR o \
SENIOR DEPUTY ACCOUNTANT GENERAL [A&E)} 7 75
MANIPUR, IMPHAL - 795 001

NO Pen/ROP-90/90-91/F13 - 1y
Dated 2t -11-2003

Ta
. The Commissioner Education(d)
to the Government of Manipur. Imphal.
Suiject :- Irregularities in granting higher scales to the Heail Pandit
Sir,

Scruum of Pension papcrsidocumcms/ordcrs of school tcachers reveals the following irrcgularities.

L. ln compliance with Hon ble Guwahati High Court’s orders the state Government allowed 10
cnjoy the pay of Head Master of Primary School with eftect from the darc from which they were madc
in charge Head Master of Primary schools in the scale of Rs. 1400-2300 p.m. (Pre-revised) notionally
and actuai payment will be maav with effect from 16-12-96 vide No.12(14C)/327/2001-SE(S) dated 15~

C12-2005 (copy wt used) Anneaure-l whereas the scale of pay of Rs. 1400-2300 is the scale of pay of
bead Master, JB School as per ROP Y9G eftecting from 01-01-86. The Staic Government granted the pay
scale of Rs. 1407-2300 of Head Master. }.B. School to thc Head Pandit/Head Master of 1P/Primary
Sehool from the dawe from which they wer¢ made in charge Head PandifHead Master of LP/ Primary
School. :

A copy of Finance Lepartments order for granting the scale of Rs. 1400-2300-to the
Head Pandii Head Masier of LP:Primary school may kindly be made available as there i
is no prescribed pay scale of Head Pandit in ROP 90. o

The state Govemment in their order No.12(HC)/380:2001-SE(S) dated 03-10-2002 (copy
enclosed) Annexure-1l aloved 41 wcachers 10 enjoy the pay and atlowances attachted to the post of
tead Master, LP/Priman school ull 2%-01-2002. However, Dircctor of Education{S) in his order
© No.46/32/2002-ED(V) dated 12-02-2003 (Copy cnclosed) Amexure-lil allowed o enjoy the scale of
a3y G RS 5500-175-9000/- p.m. with uifect from 9-01-2002 ull retirement to Shri G. Tonibi Sharnna,
Head Mzsier. Naorem Girl's L P. Schoci. Zone-1V who appeared at St No.12 of WP(C) No.1872 of
2001 of the -umexure 1o the oider dated 03-10-2002. 1t may kindly be clarificd whether Director’s order
dzted 12-02-2003 is to supercede state Government order dated 03-10-2002 '

B Duector of EducanontS) has sssucd a number of orders allowng Ex-Teachers/teachers/Pandits

who wererare serving as Head Panait bead Master i charge of LP/IB School with effect from the date

ot thetr holding in-charge of thy Head Landit of the school with retrospective effect as far as 01-04-64 10
draw the pav scale of Rs. i25-1-1 J3-Feani03-EB-53-200/- p.nn without assiglung any reasons. The scale

was granied 10 under Matric dratedinmnculate wachers as per ROP oo In some of the orders. it s
mentoned that the grant of higiet scale is only tor geting reUremeul peisionary bencfits. A copy of
order No.3/20/2003-ED(HM dated 29-u9-03 is caclosed (4 amexnre-d13 §Uis scen from the Service Bock

that pay is reylated and revised from 1232200/~ 10 260-500/- (ROP 75), Rs.26U-300/- 10 Rs. 540-1230/- '
(ROP %2) and 340-1230 10 1400-2300ROP 90 ) where as the revisew scale of Rs. 125-2004- .\'éns-‘-;.,_
Rs 240-590 ROP 75 and 240-390 (0 $00-1020(ROP 82). The correctuess of pay regulation may kindly, oy
be confinned and also be clanfied whether the pay fixed from tine to tme 0 accordance w1

. SR
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4. Zonal Educatian oicers issucd orders altusang o enpoy draw the seseale of pay of Rs. 1040-
2960/- 10 Head Pundit of LPPrmars schoot un bemg completon al 13 vaars of r\;gular—’scrvicc in the
grade of Head Punditihead Master on reconmicndation of the Distnet Leved Screening Commitiee
without isse of formal order ailowiny 0 draw the scale of Rs i406-2300 1o Head Pundit of LP school
and Head Master of prunan school with effeet from 01-01-%6 whereus there 15 no preseribed pay scake
of Head Pandit/Head Mastier of LP/Primary schools under ROP 90. Copy of orders No 6/3/96-EB(TML)
dated 22-03-2002 is enclosed (Annesure-V) and order issued by ZEQ without recomimendation of
District Lesel Screening Commutice vide no. 1/ HO3-EDCCP) daed 07-10-2003(copy  enclosed)
Annexure- VI '

A ZEOQs declared/appointed Head Pandits/Head Mastors without ndicating the pay scales 10 be
drawn vide No.2/18/AEQ-Spu30 dated 19-07-03 and No.Estt-22/Apput(it)/80-DEO(UK L) dated 21-03-
1981 (copies enclosed) Annexure-Viifor ready reference Tac pav scale of Rs.1400-2300/-, prescribed
pay scale of Head Master/JB schooi, is wranted to the Head Pandu of LP school without upgradation of
the schooi to the Priman/JB school. In some cases the pay scale of Rs.140)0-2300/- and its Sr.Scale of
Rs.1640-2900/- ar¢ granted 10 the head Pandit who became Asstt. Tegacher after upgradationm of LP
schoot to the Priman/).B. schoo

The zhove irregulantics are illustrative but not exhaustive. No specific mention has been made
in anv of the orders issucd by the State Government/Director/Zonal Educationn Officers regarding
pavment of Pensioneny benetits for the Head Pandits/Head Master who died/retired on or before 16-12-

96 the date on which Recruitment Rules for the post of Head Master of Primary School were framed by

the Govenunent.

lnunediate action may kindly be taken to remove the above irregularities under intimation 10
this office.

.

Yours faithfully,

/p,M‘}'lu\aq)

Sr. Accounts Officer/Pen.
No.Per/ROP-90:90- 91/ Dated -11-2005
Copy 1o -

The Director of Educauiontd)
Govemment of Manipur o piferniaiion and Recesary Ui

Qw 20 Z&/ﬂ O /{) s
. |

sr. Accounts Officer/Pen.
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~NosdtenilFolicyi 2003000827
Dated 15-G3-05
To ]
The bepury Sevrvian
Menipur Legisiative Assembly.

subject:- List of ofticials posted in Pension Section and dealing
with fzducation Department.

1

P4 1o staie Une .o the meeting of the Enquiry Commitice oF
e Jdouss Marmpu: . owesiaine Assembly held on 16-05-05 in the
Compinese Room 0! e Assemnbiy Secretarial, the Hon ble Chairmia:
advised e Dy, Accoss General (A&E), Manipur w turnish the
pdrtie of tie ollinialy who st wilh, the revision of pengion cases of
idead Masiersrlesd Fuad: of L /Primary Schools. Accordingly, J am
1o fumish the names of e orlicas who were posted w the tables
dealing with revision vases ol the Education eparunent as follows:-

TSiNe T T Nawme & Designrion - From . To. |
‘ el | Shri Ny, h\)thg\ Mavon Yo Aw countant i 11-06-01 fg@_g‘{})i___“__?
3_;_ | Shn Sh. “"nu Singh, 5t Accoumant ‘:"]-06-01 03-04-04
o |3 len FL Judumani Sizgh. St Accountant | 14-03-2000 §20-05-03
: F . ;S K \umn l\u i m _._-_f__\;g_xiggfﬁm P21-03-03 1 18-05-04
e i Shn P I\aihum_%x_\:_'bnmh AAGQ 127-09-2000 ¥_"4 11-03
PO Sha L. [boyaima Singh, AAQ 1951103 16-01-05
L7 _i_él}'_}__\i . Munaobi S buuu \r AO - _ﬂ_ﬂ! Upto 26-04-05 |
Yours taithfully.
FATPTN
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OFFICT oi P~ d D By ACCOUNT v GENERY vk
MEANLIUR G TNIPHALL

Naw Pen/ A supindl014/2003- 2004 éC(N(i’S’L l)ulc(l:..‘&j.\?f]..og.
Tu ~

o The Commissiones l-iin s (PEC)
Government of Manipur.

Subject:-Pension case inorespect of Shei N Angou Singh, Retd. Head

Pandin of Netaji L School and regulation of g theeeol,
Nir,

Poam to stade that the joint Seeretary (Pension), Department of
Personnel Government of Manipur bas forward to this office the pension
‘papers alongwith Service Book in respect of Shri No Angou Singh, Retd.
Head Pandit of Netwj Lo PooSchool vide Tetter Noo 28/1799-Fdn-S/PCHD
dated 20-10-2003.

L On the preliminar: examinution of the service book and vegubation
of pay-therein, it is noticed that the vetired employee was appainted by the
Government w.el, 1-4-738, consequent on canversion of the School, as Head
Pandit of u]?’“\?f’fu 1. 1. sehool in the Scale of R, 230-390/-14) charge
alfowange 4 Re. 37« there wis na separade scale of Head Pandit of L1,
Schaol under ROP 730 vide order Noo S4778- LD dated 20-10-78. The

- employee served-is Head Pandit of Netaji L. P2 School Gl his retivement on
31-7-2003. He was initially appointed.as Head Pandit on 1-8-61 in the seale
of Rs, 40-1-607- by the Seeretary of Managing Committee with the approval

ol the Manipuf Terrvitorial Coundil while the Schaal was an Aided School.
The Gavernmentof Manipur under order No. 12(HC/107-99-5ESy dated .
9.3-2001 read with corrigendum of even No. dated 1-322001 allowed the
emplovee ta enjay Rs. 1400-2300/ from 1-8-61 ax it they were made in

charge of Head MaSter of Primary/].B. School by the Gavernment,

SRS 1n this regard, it is noticed Trom the Service Book and ather related .
orders that the Newwji L Po School way not uparaded ta LB school or CET
Piiaary Sclfool on 1-8-01 or aftervards, Moreover, no scale wis existed in o

Al the ROP Rules from RGP 66 1o ROP 99 for the posts of Head Tandit of CT

1P School. As such, Rs. 574 wus given to the Head Pandits o~ sharge IR

allow ance in addition to the Scale of Pay on which they were appomied. In
the cases of the ead Master of LB/Primarcy Schools they were given Ry,
30/~ as Special Pay upro ROP 73 which was merged in ROP N2 inihe saale

of Ra. 340-12300 11, therefore. appears that these two posts are not caual or ‘-
amikir in statos and responsinuites. As such, the grant of the Soale of the




Wo -

Hend Masters of 1B schoo! o the Head Pandit ot 11 Sehoal amd that

also while the School wasan Addded School,appuears irreaulag, .
4. Further as seen from entries in his Service Book, the Government of

Manipur cid nptappoint his in charee of any other LB /Prinany Scheol on
1-8-61 while the School was under the control of the Afnauing Coninzitee
- of the Aided School, With the grant of the said seate hy the said orter i _ l
question from the date ol initial appointment. it supereedes the it ' '
. appointinent made by the Vanazing Comatiee, resulting o notional

appointment fora fony period which is also appuars to b rregular

o) 1toi. therctore. requested Kindly 1o exsmine the irreguiarites
ohserved above and clavity the cligibitity/ineligibility ol the sealc of Ry
1400-2300/- to the Hewd Master of Lo Schoo! fn the present Case s well o
Lo other genceral casces. Necessary order {s) may also e issued in this rrgard,
il necussity avises.

The Service Book of Shri Singh is enclosed herewith for ready

reference. :
o onerd
i ’544:, 202
e R ¥

tonclosed:- AS Stul_;@*d above.
i
yours faithluliy,

/‘ .
LAy

_ : Sr.oAccounts Tieer/Pension
No. l’cn./l-4/8{11):\/!()14/20()3-21.)()4/ Dated: oo e

Copy lo-

i The Toint Seeretary (Pension) Department of Personned
Government of Manipur.

2. The Commissioner Education (S). Govermment of Muanipur.

<Tir1 N, Angou Singh, Retd. Head Master of Netaji L .School.

¢ Wame Addresss- kesampat Mutem Leikai, Fmphal,
o STy T
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ANNEXURE - J Ll -

/

Irregularities observed as in Pension Authorisation (in brief)

(@  Shri N. Gambhir Singh
Retd. Asstt. Teacher Kalika L.P. School PPO No. SM/10007.

1. ‘Note’ side of pension file 15 not maintained.

2. The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy |
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master :
L.P. School vide Edn(s) dated 30-6-2003 without concurrence of Finance
Department. However, revised pension has been authorized.

3 The scale of Head Master/Head Pandit of L.P. School are not existed
separately in R.O.P."30 effecting from {-1-86.

4. Trregularities in granting higher scale to Head Master/Head Pandit of L.P.
School were pointed out by Sr. Accounts Officer pension vide his letter
dated 21-11-03. However, he continued to authorise revised pension on

the higher scale without any intimation from Govt. and approval from
DAG/AG.

5. One New and two old Service Books of the pensioners were found
forwarded vide ZEOs letter dt. 23-2-04. However no requisition letter of .
the two. old service books by ZEO to AG Office beforchand was not -
available and the three service books are found not diarised.

6. The case was never put up to SO/AAQ concerned.

7. The signature of the dealing Assistants were not available in the office
Pension Authority copy in violation of Office Procedure Manual.
(b) Shri H.T. Shingkhokai, Retd. Asstt. Teacher,
Maokot Junior High School. PPO No. SM/1978.

1. Pension was revised by taking Rs. 715 as the last pay drawn of the
pensioner. However no record of entry of such pay was available in the
Service Book. The pensioner retired on 31-12-83 and the revised pension
was issued on 3-2-04.

There was no document for requisition of original Service Book of the
pensioner by the concerned department for revision of pay. However it
was found forwarded by ZEQ vide his letter dt. 3-2-2003 (3 was erased
and overwntien) ' ' '

3. The case was never put up to SO/AAOQ concerned.

(c)  ShriS. Ibemcha Singh -
Retd. Asstt. Teacher lrong L.P. School % | - :
" PPONo. SM/7379 W Y ?

[

&

-)‘l{

R
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(d)

]

’L\z, -
Records of requisition  and submission of service Bodk hy the '
ZEO(Kangpokpi) for refixation and revision of pension caotid not be
available.
2. No records of being Head pandi/Head Master during his service were
O order dated 14-1-2004 and in the newly

noticed except in the recent ZE
constructed service book found in the section.

3. The case was never pu: up 10 SO/AAQ concerned.

Shri N. G. Nungshichao
Retd. Asstt. Teacher Mangkhand Primary School, Chandel

PPO No. SM/5771.

1. Pension paper were found not diarised.
2. No ‘Note’ side maintained.
3. Pay regulation and pension report not available.

4. The case was never put up 1o SO/AAQ concerned.
(¢) L. TombaSingh
Retd. Head Pandit, Leimarom L.P.School
'PPO No. SM/14614

1. Regulation of pay is not available.

2. Case was not put up to SO/AAO.
Ie,
stant not available in the pension authority copy.

REE

3. Signaé_ure of dealing Assi

(H Jamkhotil Mate
H.P. Lamyang L.P. School. _
PPO No. SM/12904. , _
1. Part file maintained. Oﬁginal not available. B E
I
|

2. Original pension authority copy not available.

3. Leters are found not diarised.

4. Regulation of pay not done.
5. Case never put upto SO/AAQconcemed

el

(g) Thangkhomang
Head Pandit PPO No. SM/12903.
ithout approval of higher authority.

1. Part file opened W



2. Pay regulation for revision of pension not available. l/\% g
3. Case not put up to SO/AAQ concerned. -
(h)  N. Yarpang, Head Pandit. nﬂ?

PPO No. SM-10605.

1. Part file opened without approval of Higher Authority.

2. Hand Writings in the Service Book, other departmental documents and
revised report of pension revision needs verification.

3. Case was not put up :0 SO/AAQ concerned.

4. Pazy regulation not found.

(i) Shri M. Ninghei
' Head Pandit PPO No. SM/10153.

1. Original pension papers not available.
2. pay regulation not available.
3. Case was not put up to SO/AAQ concerned.

)] Keishing John
£y Retd. Asstt. Teacher PPO No. SM/7724

i

: o | |

o 1. Handwntings in Service Books, LPC, Pension calculation repost needs

& verification. '

:ﬁ" 2 Calculation of Pension emoluments had been enhanced leading to .-
% overpayment.

g{“ - 3. Case never put up to SO/AAQ concerned.

&)  G.G. Kabichung
Head Paandit PPO No. SM/5889

%!
Vg Fa
e EA

1. The handwritings in the Departments documents and pension Report il
prepared : by Dealing Assistants appear 10 be the same which needs
verification. R

2. Case was not put up to SO/AAQ concerned.

M Kh. Mohendro Singh
Retd. Head Pandit, PPO No. SM/7684.
i

o B SRR

1. Par file opened without approval.

7 Calculation sheet of Revised Pension not available.
3. Original pension paper file not available.

4. Pay regulation not available.

5. Case not put up 1o SO/AAQ concerned.
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Md. Salaus'din ' L\\,\ —_

Retd. Head Pandit, PPO No. SM/16403. =

1. As per the Service Book, the pensioner was allowed to look aftzras :
Pandit with effect from 20-7-83 and given charge allowance 'of,,R's'ﬁ
pm. we.l. 14-3-99.. However, he was allowed reﬁiﬁ}jon:
revised pay of Head Pandit wef 1-1-73 without -
classification from Govt. 7

IS

2. No.L.P.C. available.

1. The case was not put up to SO/AAO concerned.

L. Biren Singh
Head Pandit PPO No. SM/7358.

| Handwrtings of the dealing Assistant to the revised pension report and
that signed in the Report appears different with different ink.

2. Case not put up o SO/AAQ concerned.

3. Forwarding letters not diarised.
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- THE ENQU:RY CCMMITTEE OF THE HOUSE - ! | .
‘TO EXA[V!NE THE' ALLEGED TRAUDULENT

DRAWAL CF ARREARS AND SALAREES OF |
294 HEADPANDITS/HEADMASTERS
IN THE EDUCATION DERARTMENT.
: "(‘P]‘e.f(,’ill'ﬁ‘(l fo the House on 18-07-2005 )
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. "‘_] . .
% I, the Chairman of the Enquiry Committee of the House to
/ ’ . ~ cxaming the alleged fraudulent drawal of arrears and salaries of
: 294 Headpandits/Headmasters in the Edication Departn‘cm havu*g
) . been authiorised by the Commitiee to submit the Reomt on the

beha If and present tis Report to the House,

]

l’ | " The Committee was constituled by the House on 29" March,
’ 2Q05 with the dircction that the report of the Committee be
| submitted to. the House within one month w.e.f. 20 April, to
! 2w MaS@ 2005. But duc t0 non receipt of some important related
|
i

documents and the non completion of examination, the Committee

V

S
N

+

!

it

'

was unable to suomit it reportto the House in tine and the term

of the Commitice is extended “or anolher 3 (three) months
w.c.f. 3rd May, 2005.

j The Committee, considered the draft report in its sitting held
1 on 14 07- 2005 and adopted it.
| .

i Shri. C. D'oungéi
| ,' : . Charrman,

y . ; et
F PR L i e s e

i ) Dated/Imphal ' Enquiry Committee of the House
g l the 14" July, 2005. Manipur Legislative Assembly.
b :' ;- - .
. |
1 |
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"REPORT
. The Enquiry Committee of the House to examine the alleged

fraudulent drawal of arrears and salarics of 294 Headpandits/
Headmasters in - the LEducation Department (Schools) was
.o consttuted by the House on 29% Mazch, 2005 with the following
P menjbers :

. Shr. C; Doungel, Howble MLA, - Chairman.
- Dr. Nimaichand Luwang, Hon’ble MLA, - Member
- Shii R Thekho, Hon'ble MLA, - Member
- Shri. S. Ihohai Singh, Hon’ble MELA, - Member
- Shut Th. Tomba Singh, Hon’ble MLA, - Member,
. Shri. M. Bhorot Singh, Hon’ble MILA, - Member
. - Shri, W, Brajabidi Singh, Hen'ble MLA, - Member

W N =

[
_-—

~ N

. ‘ Tie Committee is 1o submit its report within 1 {onc) month
f w.ef. 2""_/\pri] to 2 May, 2005.
That duc 10 its wide scope and complexity of the naagier, the
s
by the Department of Lducation (8), Finance ISepartment,
Directorate of Treasery and Offjee of- the Accountane General,
Miaipur insuch shost peniod and as such extension was sought for
another period of 3 (thiee) months we.r, 30 May, 2005.

Committee could not cxamine all the related docarnents furnished
I

.
O i L

BACKGROUND HISTORY OF THE CASE

This case relates 1o the alleged fraudulent drawal of pay arrears,
pension arrears and other benefits by the teachers in the Department
i ' of Education (Schools} in 2003 and 2004, A seties of orders were
' i jssg:'cd by the Dircetor of Education (¢ hools), Government of
| :I_\Ianjpprf,__xpgsdy n.2003 and 2004 (upto March, 200\4)}13'1_;‘1}&;; which
" ex-teachers, pandics who were serving as in charge' I Edpandit/
; Headimaster of crsu”iijic'Lo{\férr/l’iilfquz'}f/fjunior Basic Schools were
; aliowed to draw the scales of pay of Headpandit/Headmaster of

Y
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Primary/jB Schouls with effect from the date of their holding charge

- ;of the Schools for getiing pensionary benefits. In some cases the

benefits accorded by the orders g0 back as far as 01-04-1964.

Another set of orders were also issucd by the Director of
Education (§) allowing senior scale of pay to the Ex-Headpandits/
Head Masters of LP/Primary/Junior High School on completion
of 15 years of repuiar service in their respective grades,

Zonal Edveauon Officers also issued similar orders allowing
Headpandits of Ji3/Primary Schools to draw. senior scale of pay
(Rs. 1640 - 2900 ) of licadpandits of JB/Primary School on
completion: of 12/13 vears of scrvice in regular establishment. These
orders were made effective from 01-01-1986. . .

The Committee examined 22 ord.rs issued in respect of 294
teachers for allewing to draw the pay scales of Headmasters/
Headpandits of L.P./ Primary Schools. These orders had been issued
by the Deparunent of Education (S) in 2003 - 2004.

During the course of further examination, many new cases were
detected rising the present number to 934 cases as reported by
Birectorate of Treasuries & Accounts. The number is likely to
increase further.

That in course of examinarion of some related documents
submitied by the Direcionate of ducation and information received
freoam the Dircctor of Treasury Office, Government of Manipur,
the Committee detected new cases on fraudulent drawal of arzears/
salarics of the retred Fleadmasters/Headpandits of L. Schools.

As the number of persons involved in the irregular drawal of
arrears/salaries of the Headmasters/Headpandits are incrcasin'gly
large, the task beiore the Commiiree was enormous. Further, as the
nature of offence being ariminal in nature, the Committee decided
that the Govern.sontof Manipar, purticclazly the Police Department
be urged o constinate o Special Investiyaton Team to investigate

[
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the case in addition to the examination taken up by the Enquiry
Comumittee of the House. '

The Police Department issued an order constituting a special
Inwestigation Team consisting of 4 (four) Police Officials under the
supervision of the S.P. CID (Cdme Branch ) (See Annexure - A).
In anothexsorder-issued on 7% June, 2005, 3 (three) Police Officials
have been added in the Special Investigation Team (See Aunexure-B)

* In another order by the D.G..P. Manipur dated 01-06-2005 Shu1.
A. Romenkumar Singh, .GP. (L.O. - II ) Manipur was placed in
overall charge of the investigation of the said case and the SIT
officers will work under his supervision and direction. On the
dircction of the Committee, the Department of Education (Schools)
Government of Manipur lodged FIRs about the fraudulent drawal
of pension arrcars and salades to the S.P. Imphal West and the
Officer in charge, Police station, Lamphel on 28-04-2305 and 29-
04-2005 respectvely. _

On receipt of the written report from the Education
Department, Government of Manipur a regular FIR No. 71{({;05LP/
PS. U/S 420/468/120-B/PC was registered at Lamphel Police
Station.

The SIT in their letter No.- 10/04/2005-1GLtO-IDPt-1)370
" dated 21-06-2005, has submitted to the Committee actions so far

taken by the Police Department in the course of investigation.

The SIT reported that after the rejection of the interim
anticipatory bail by the Hon’ble Addjtional Session Judge, Manipur
East, the following accused persons have been arrested by them so
far :- ' '

Sha. N. Sugjit Siegh, ZEO/ Thoubal.

Shri. Ch. Ibohal Lingh, Retd. 722G/ imphal Fast.
Smt. Boixoi Genyte, ife ZEC/ Chu;:ﬁchandpm:
Md. Nur Koo LOC/DA Education:§).

as 2 RO e
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; 2. Shri. Sinmn Manitho: Singk, Uubc, Education(S).

5 i} o1 o8 Shei. Athokpam Shamu Singh, ZEQ/DDO, Education(S).
1 “! I Shri.l\’in;_;;houjam Khomel Singh, DI/DDQ,
Tl T Zone, ducaton(S) |

: f; _8.' Shrr. I\"ingthoukhongjam Rajen Singh, Head Clerk,
o  Zone:di Tducation(S).

L

o 9. Ningombam Nirpen Meitel, Clerk Typist of A.G. Office.

i ‘ - Important accused persons who ar
l Shut N e >himiay, Addl Director of Education (S )(Hills).
Sf{;—i. ',’."h'.’f.?h:zmungou Singh, Retd. Director, Edulcation (S).
Shul. M. Viored, 21X, Tamenglong, ','

Shri. B, Akha, Joint Director, Education (5).
Shri. Nakao [acob, ZIO, Scnapati, -
Shui. iKis. I’b_oyaima Singh, Retd. ZEO, Bishaupur.

Shri. Nengkhomang, DI, Hills. . . . -
Shri. N. Ihofianbi Singh, DI (Zone-I1I). S

¢ still absconding arc :-

i

Lo 1o —
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1 : 9. Shri. Asem Karankumar Siagh, UDA/ DA, Education’«(S). -
’ fil g ‘ 10. Shii. Kh. Labﬁngp Singh, UDA/ DA, Education (S).
LT : 1. Shri. Athokpani Biten Singh, UDA/DA, Education (S).
y} : l 12. Shri. Hijam ]buug'o Singh, UDA/DA, Education ().
'{ g 13. Shri. Heisnam Yaima Singh. .
L : 14, Smt Mayanglambam Damavant Devi.

f 15, Shu Morangthem Sanatombi Singh of Heirok Part - 1.
N - 160 Md. Naziv, Accountan, 2120, Kakching. '

o : 17 Shat Tholchom Sudan Singh, LDC, ZEQ, Thoubal.
& - 18.5hri. Ngangom Chandrahas Singh, UDC, ZI10O,

, Ci‘mf:uci::mdpur. .
l o . - . - C
3 19, Shrt Noulwolian, Head Cletk, ZEO Churachandpur.
‘ . 20. Shri. Licachongkung Hmar, So. Accountant, ZEOQ
) - Clmz;i{:hn:uiput ’
i

Inorder to arrest the accused persons raids have been conducted

at vanous plices. As submitted coercive procccdings under Sce. §2
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CiPC to declaze thcm as pmclmmcd offenders are lwmfr taken up
by thc Tm csun'mnp Team.

PR . . : o

SETZURE OF DG "UMEN TS

Number of Districtwise documents scizcd from all the Districts

"Imphal West District - 142
“ Imphal East District - 40.
“"Thoubal Distict =™ - 7.
Blslmupul District - 12!
8ump:m Diserict - 7.
-, Ukhrul Disurict - .
Tamenglong District - 8.

- Churachandpur District - 8.
-Chandel Disuict ' - 10,

As per invesiigadon teports submitted to the Cominittee, the

- {ollowing persons are found to:be instrumental in co-ordinating
‘amongst the Lducmnou Dcpaumcnt A.G. Ofﬁcc and Ileasmy

Ofﬁcc B NT RNV, i heed

""'.1

L2
3
4,

5.
6
LT
3
9

Shn Manithar Smgh of Ixakchmg

Modnunmlgol :Sr.-Accoudtant, A. G. Office!

Md. Gyasuddin of Thoubal Moqmg, a/p, K. R. me
°>hn Lairikyengbam Bhogirei Singh of Khural Lamlong
, Dazar, Retd. AL

! .hId. Saukat Al of Yairipok ‘Lulihal, Anrrtha 'oupohp1 '

Shri. Jugindro Singh of Yairipok. . | '

Shri. Nong gyat Singh of Nambol a/p Sanga.:prou

Shri. Mangiem of Nambol. T e

Shri. Nirpen ‘Smgh of I\hongman Cluh Ty plSt of A. G

\)fﬂa.

[
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10. Shii. Kumar Singh of Tera Wangthonbi Leirak, Retd. Head
Pandir.

11. Shii. Fwaklel of Sagoltongba near Recent Hr. Sc‘cc;ndary.
12. Md. Anwar Ali of Thoubal Moijing.
13. Shri. Chaoba Singh of Thoubal Ningombam (expired).

| . 14.An Singneng (60 yrs) of Churachandpur.

SO LflI JH I'JIS fCPOl".' 15 PI’.(:'.’SCIlth 117 \V‘itﬂeSSCS havc‘bccn
cxamined in connection with the case. The investigation team has
also succecded in recovering Rs. 42,700 qé a part of the moncy’
fraudulendy withdrawn by accused pcrsons They have also
frozen 10 bank accounts of the accused pcrsons

BN

SUBMISSION OF THE EDUCATION DEPARTMENr
(SCHOOL SECTION) L

During cxamination of Ofﬁcmls of the Education (o)

Department, the Committee had been intimated that the Director

of Lducruon (§), issued orders allowing the benefits of pension
agrenrs and pay arreats to the I-Icndpnrid@ts and Headmasters of L.P.
School, t‘mmﬁ the absence of such posts are evident {rom the fact
that no pey seale had even been prescribed for such post cither in
the Manipue L 1ploycc5 (ROF) Rules 1996 or 1n the ROP 1975,
1982 and 1290, Tiven in the ROP 1999 (effective from 01-01-1996)
which piescibed, a pay scale for the Headmaster of primary school,

“together with that of JB. School, the nomenclature “ Headpaadit/
- LP Schooi” was absent. L.P. Schools did not have sanctioned posts

of Headpandiss. Such orders passed blindly eithet in compliance to
court orders or at times, independently to accommodate the
demands of so called affected tcachers were done on the basts for
the orders prssed in L‘)_?? I'resh application by the left out teachers-
demandivy similar benefits also were justified on the same basis.

" However, the orders are unsuthorised as they had been passed
without obtaining necessary zpprovals from the Government and

Lo e

e

S
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are clearly designed to grant extra ordinziy financial benefits to the
tcachers with retrospective effect whicls was neither the pracice
nor the intention of the Government in .. s:ing the pievicus orders.

- On exanmunation of the officials of the Accountant General
Office, Manipur, it was submitted to the Committee that as per
the initial examination of records conducted by the office of the
St. Deputy. Accountant General (A & E ), the following pension
revision cases weze finalised by that Office between 19-06-2002 to
16-04 2004 on the basis of orders issued by varous authorities in
the Government. » ‘

5L, { Particular Total numbers of cases in which Grand Total.
No. pensionary bencfits hiave been revised
' between 19.6.2002 1o 15.1.2004 based on
orde:s isgued by various authoritics in
the Government including Director of
Educuion (8).
19.6.2002 to 4.5.200%5.5.7003 10 16.4.2004
1. 11ead Pandit 104 919 1023
Head Master 51 384 435
Suly-Teotol 155 1303 1458
2] Assw Terchies 243 53 298
3. 1 Unidentifi 1 marepory nil 205 I P L
Total: 398 1563 161

“The revision of pensionary benefits has been done oa tie basis
of various orders issucd oy the Governwir, Directe ! wancation

(S)and Zonal Liducanon Oificers.

t

Out of 1458 cascs yevised during the period 19-J 2002 1o

.
J
16-04-2004, cascs revised on the basis of orders issued by Director
of Education (S) are being identified. So far 100 cases have been
identified 1n which pensionary benefits of Ex- Headpandits / Head

masters were revised on the basis of orders issued by the Directorate

of Eduqagioq (S) (92) cases and ZEOs (8) cases.
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: y At the same tnie the A.G. Office 2lso had been excercistng for |
e
1 ' porane outand rdentifyipgrihic case fles of Izx-FHeadpandizs/
i Headimasters who vere allowed o saic benefiss Oy seviewing the
TR ) oflice records 2ol Hles ot this exercise, derails of 302
E : g cases huve been s ¢ Commussioner,. Educaton. The
4N Financial inpiicazons i dhese soned ogg cases is appended below -
: 0 Particulars | Pensica chsls- Arrears of
. Qriginal|  Revised|iGratuity |Commutation
{in Ks)- (in Rg) | (in Rs) (12 Rs)
- M Bach of 5L,78545 | 2,29.885 21,71,465 -24.,61,214
3 100 pensioners ‘
; 2™ Baich of | 1,353,540 1,971,242 24,08,521 26,16,848
) , 119 pensioners -
{ -, :1_, - - M - - »
! ! ¥ Patch of VL3120 179 451 20,63,371 .+ .68,54,486

103 penstoners)’

68,534,486

1 Baich, of
Y S
175 pensioners

- {lotal 502

The Committee also examined the officials of the Directorate
. }:f ; of Treasurics and Accounts, Manipur, as the Committee feels

CAN that Treasury Offices are playing an important role in the preparation
of pension/arrear pcnsionlb@lis.

[
¥
L

7,942,139

1,25,02,185] 1,88,47,034

:

e

ARREARS DRAWN

With the direction of thie Comemittee, the Directorate of

Treasuries and Aczounts also investicated cases on payment of

i Coarrears of pension o the Bx-Hendimasters/Headpandits, The
findings of i Depaztment v Sy fod revealed that paymeat of

Daension have been mads to 934 Headmasters/
Hleadpandits. Uie Gisle showing th number of pensioners and the

amounts of zienis drawn Treasury wise are shown as

b i{*
I

ML = k) :
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vry 2003-04

2. hiumch

Trea

sury-wisc_consolidated statement :

S 2003-04 |

3 267436 1919117 194962 654302

o 4923126 33050 A2T6TEL - 115TRIST

34291 44104 19456 0T8N
. 13723351 SO19484  S6HIMG | HIBTSS
. 4276780 1556414 13485153

] 0 . n 7 oL 4981546 2341ESS 2240027 .
o 3 13 .. - 3633152, (16708917 1255403 - .-
3 6 89 . . - 5556089 "1612907- 1851432 | 936G43 .
8 7 38 oL 61794 1152733 1219105 ¢ s9s9is2 v -
S0 17 97 - . 7980869 1S21S10 1997917 5956500 -
223 46 269 - . 20881018 6308146 6271288 42461351 -
769 162 931 .3 72263456 25494388 25658475 1262722237 221158
’ : tat Nos. of Pensioners:’ : ; oo ....u.. DU ST i
: o . 2003 - 04 - rowl e e I

; : Shi 269 . SF O C 162 931 v o T : : .
F : :

. ( Shi SF Towl SF Towl' Pension OQEE‘., Conitn wion Grotuity Comtn
: . i : 2 3 4 5 7 3 9 T 2
| disibam 9 2 m - . nmm 250871 273506 K68, -
' 3 1 s . L 464882 90882 ' 93136 6539 .

LT T T st e -

- 683009
308076  ..96%385
- a7y

- SGLLT0

- 4ZAG1532

48950 20076 126530299

¢ L
. I : .
fol

e o e 1t st e’

SA 3 - Sf I | . : : .
: - : - . Lo ¢ '
e . A.o.:__ 772 . 162 934 . . : .
. .
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"“The Cornittee has been intimated that the above data cm aot
be treated 25 e final firuze.

oo

934 pensio.irs detected by the Treasuries and the total number of

cascs (1453) 1n which pensionary benefits: havc been revised for thc'
Headpaqr‘xt/ﬂcadmastm by the Ofﬁcc of Account General :

Mampur ecd to be reco:-cncd

»t-,ﬂ

‘pension matters. All these 13 Treasuries are mvolved in the present
oV erdrawals.

-t
¥
. 1

The picadings of the Offc lals of thc Dnectorate of freasunes
-and Accounts is that the Ireasury Ofﬁces are prepating pensxon,

arrcars bill pn the strength of lhe PPO 1ssuccﬂ)y the Accountant
Gcnex'ﬂ - -.< -
. EXCESS AMOUNT DRAWN PER MONTH

i i .
Treasury-wise consclidated statement of excess monthly pmsxon

dmwn after Revision of pension is appended to herewith :- :
i Treasury-wise Consolidated Statement of Excess monlhly Pension drawn after
i Revisivn of P;\ns:on

SLo | Name of Treasusy " Excess amount drawn per month,
No ‘ T :
i ! 78.655
2. — 8.17.30%
3. 26,412
4. 40,070
5. ; 36,702
6 | fizoum i 13090,
7. Ukhrul 1,48.902
8. | Mozch ) 9.810
9. Thoubal : © 669178
10. I Secapat . . 35250 (average amount )
11. | Tnnhal C- 1,058,847 L
12, | Trrenclony -~ - - ' Tt - 67340
13, | Kalching - - = - " 10488
Gezril totnl: - 21,49,049

The. l:ugc discrepancy between the”
figuze of 294 detected by the Education () Department’ and the -

PSP

T R
LI :

There arc 11 Trcasmy Offices, and 5 Sub-Trcasu:y Ofﬁces in -
the State, out of this, 10 Treasudes and 3 Sub-Treasuries handle -

SORRMSRES S
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. 1+ Excess monthly pension drawn for 10 tnonths is estimated.to
bc around Rs. 2, 14 90 490/ after rcvmon of peasion.

; !’ '*;M;,_,]

2. +Total- amount drawn on’ pcnslon gratulty commutatlon after

rcwsxon of 3eln51on is calculated to be around Rs. 12,65 80,299/ o

,

I fl 11_19: i " ::"“ _".-", o . f e et
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SLJBMISSION OF FINANCE DEMRTMF T,
1 RO GOVERI\{MENTor MANIP Uk

.—} u‘n” - ”1:‘

mOn rcquismon of. mformatlf\n from the Finance Dcpartment,

Government of Manipur, by the Enqu.lry Committee, it has bcen
subm.*tcd to the Committee that

1) l'hc Lducauon Dcpamncnr should tahc acuo o for dclcUon of the
nomenclature * L.1? Schools appearing in the Rits for the post of
Head Master, Pmmrv School issued + vide notification Ne2/ 12/1996
smcc thcrm is no post of Headmaster/ Headpar:dis i e L P. School

2 P"r( entof clmgc allow'ulcaru‘y ‘oteachets seiv. os Headpandit

of L.P 3¢kl should be considered by the Finance D Dariment (PI(,)

3) Cencurzence of Finance Deaa:rmcnt 3@ Jlxoulc i be obt:uncd

for grant of higher scaies of pay wherever there is specific cqurt’s order

Y
f
¥
J

and such benefit should not be extended. automatically in cases Wh&c

R

',"-?':,I B - ,"- ;\ ::! ;,“

thcrc i3 o such court’s orde.t_ - A

- 4) All cases pertaining 'to. notional and rcuospc;uvc promouon/
" upgradatlon should be refcrred to Finance Dgpartment (PIC):. for

C\mmuon SR

f(,f’-A-‘ ma‘]i

that t.he.rc has been no prcscnbed pay- fcale for the Headmasters inLiP
Schools even in ROP, 1996, LAY f-":. -s‘”.-f‘ :

;ll ;

HE -
6) . In cases of reﬁxauon of thc pensmns mvolvmg thhm Day Wlth
retrospective effect, concurrence of the Finance Depaﬂmcntls needc_d

' 5) Af:  regards the pay scalcs of Headpanchts in L P Schools, itis cleax

0
M

L emee mma s
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Pl (s ! under GFR (Rule ‘.'7-A) In thusc cqscs thc pcnsmn cell Ofthd AG' 3
i , v Office shouid have obtained advice of the- l*mzmce Dcp:ntmcntm ths
maiter before isyiing fresh autbm i w

YT

~. PP
—h-d:. .-"\

b1 P B T‘ac subsiission OL lhc Finance Dcpaxtmc.nt Government of .
: LR ' :

: o 7\nmpur 1s thig ail L;C lmmcnl precedents/rules hay ¢ been violated
: by we Dizeciorle of Lducmo 2 {5 and the Ofucc of the A G

i e TFAE

(‘RDI"” =,s.cx TED N mr 41« RENT STAGES w

I he COuu jte <, iurmg the coutse of cmmmauon detected the'

: :t\\HO\« ing orders g mntmg chdnm;tms scale to E\- Hcadpmdns/
Heud: masters of J P /Pnnm y Schools wiin? : SN

Sm e e el

PR

H

: LIS L‘ QF CRLEDRS GRAN'I*HN IIEADMASTI:RS SCALI:
O TO IS -HEADPFANDIST S/iILADMASTERS OF I P/
. : o LRIMARY U"HOQ_LS
CL Sl;No. Orders Mo, /date - "y
. - 1..46/1 /*)‘) 12D \\f') de. 17+ ’:‘200 :

ot

No of tcachu:
10 . .

R e AR
1 E .

2. pdonyeri _dr-w-l_-..-zooei;' ‘ 18y,
.3 46/75/21"03 ED(V)(I) dt. 23'-1-'2004'“, "j."_ 16
L 4. ¥ &

v

e R

L
.

’-’“"17 '(

| 46/25/2003-ED(V)(1)’
".—CLQ— -<i-i:;‘;‘f‘f;

: i el R 1717_-2003 .
! : 46/12/2005. Ed(V) At 14-1:2004 ;
B

“do-s S e de 541:2004 g 1 L
9. ldost oL -;-_ - del7-12:2003: 50, 13
: 10. -do- 154122003 430
, L e T e 122003 9
i - .';12-:46/71/1 "(W(I)_.;_, dt. 0012004 T g L

By b o A
RN

"

, 13. 46/70/ ')7-1:D(V) ©deS52003 1 T s
i _ 14 46/8/99ED(V) 1 duitaa, 2003 Ty

- L 15 46/70/97-F “D(\’) e 17-11:2003 7 s enn g

- , 16 do- :'_;-td;fi2112-2003","’.-"'" Ca0n

4
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1707 46/8/99-BD(V) ¢ ¢ di. 12-3-2004 -
L 18.0.46/8/99-ED(VY(1)- . dr. 21-1-2004.
19.:246/8/99-ED(V) ,: . de30-1-2004
P +20.246/21/03-ED(V)(D)-- - dc. 32-1-2004 .
© 21 46/21/2003-ED(V)(i). dt. 22-1-2004,,.,. 7.
| 22..46/21/2003-ED(V)  dt19-1-2004,, LV 7ia
| Total: 204 .
: ORDTRS PASSED N1990 98 AWD) 2001,
23 120HC)/107/90-SE(S) dt. 8-3-2001 74.
24. 12(HC)/238/2000-SE(S) dr. 30-3-2001 . 20,
25. 12(HC)/322/2001- 51:(5) de 15-12-2001 41
26. ,46/27/97-ED(V) ;.. dr5-5-1998.. . < i 196,
127, . 46/43/88-ED(V). ‘55 _dt. 5-5-1990-; = . . J@O i,
| 28: " 46/43/88-ED(V)knsr - de 12-10-1990 .+ 35wt
" L Total: . 496

TSl N() Nl me
1L, Senapad TN 3/I8ZEO-Sp/50 ded9-7-299) 8

The-u Legulauucs/anonnhes noticed in the orders issued by
Zut u ﬁJucanon Ofﬁccrs were:- ‘

Orders No./daie ™No. of tcachers

%)

" Churacha: rdpur N 2/17/90-120(CCH dt."?.S-BCUD."\
<3, C}nndd Wo. 2/25/97-Z1LC4C0L)  di 28-16-2u8s

[

1t has bcm established that most of the ordess i smd at various
stages had i l>un done by “Shri Th. Bira Singh, Dirvctor, 12 udcation

(S), Shsi. Slnmuxwou Singh, Dircctos, HEducation (S) 'md

Slm N.K Smmm\, Director, ducation \8)

“On bcmo pu.dum 2bly aware that Vigﬂ’ll ce Department is
making cnquiriesinto numerous cases of un-authorised drawals of -
peusions, arteat pensions and arrear pay amoun:ing to over Rs. 12.00 -
crores; frorm the Government Account by the retired Headmasters/
Hcadpmans of Lower Primary Schools undex the Department of

- Education (Schools) on the basis of iregular orders passed by the -

.- me,

. o

U

PP T T

ommemy = e
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formcr Ddccun of Educaﬂon (S) and the Zonal Educadtion Ofﬁcers

at varlouq points of timc Shiril N’ Kthmray, Ducctox of
‘Educanom (s ) issued an ‘ordet "dated 6, 4.2004 cancelling ail ‘the
prcwous orders passed by his officc pcrfmrung to'the grant of scale
of pay of Heudma <.~cr/Hc1c“' dits of L.P./Primary Schools. The
said order is appended hereio:! e

- g
H

A GOVERNMINT OF MANIPUR
OFFiCy ou IHL D'RHL OR or EDUCATION (S)

¢ I
'

OR D E RS e
Imphal dlc 6 Apn'l,;’.OOf’f.‘,. . o

No. 16/8/"u0~f HD(\') All orders issucd by this office pcrtml;lﬂﬁv' to grant
of Head Pandit/Head Master's scaie of pay 1o ex- Heud Pand,xt/Hcad Master of
L.P./Prmary gmool for pcnsxona y benefits .,tand c;mccllcd AL ..-%_':'-

i ! . ‘ s/d-

Ducctoz of Education. (S)

Govctnmcnt of Mamput. ; 1_' -'

o ] . -
[ IR IR N z.f. S t‘ ’

_ Memg No46/8/4004 bD(V) o ”\,Imphal thc 6" Apl, 2004
Copy ton
1 The Accountmt (.:meral, Mzm.pu.n . :J«“ o
2. The ngdancc Commissioner, Mampur_’ L\)' ity
3 The Commissioner (Bda./S), Govt. of Manipur,” .40 o -0t
-+ 4:The Treasury /Sub-Treasury ,Officer. Concerned. totled o -
-5, The Zouazl Education Ofﬁcc /DcpuL) Luspcctor of Scnoois concemcd .
6. The Schoels concerned.’ X
-7. The persoas corcerned. : a L
8. The D/ conerned i
- 9, The Owders ook " _ 7
. - s ' o - B/e-
' S . " { N. X. Shimnzay )
Dircctor of Education (S), -
. Government of Manipus. .

T
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H Iowcwr the ordets does not deCﬁt(. the .xclu.:.l muaber and

the nfuncs of ex-Tiea wdinasters/ Hcadpanol s covered by the orders
and aiso docs noc indicate the steps mcessary to zccover the

» .@.mdulcr'* dmwals ‘madc on the basis of PPOS 1sm:=d ‘wy the AG .

:lmpur It appcarr that there was 110 mtenmon to It coly die matter
dtall e arre

The Committec took serious view on the irregulnz orders issued
atvarious stages Ly the Dircctorate of Education (8) i - ‘(‘viinvly
instructed the Dupartmients concerned to iniliate anneanriate

dlsmp]mary acLon on the r)fucus and saff involved i e Saad

Followig direction given to the Department of S Litliol, the

fo]lowin'v Oﬁlu.“ JOilcids of the Iducaion ! ) Liipaioeis had

been suspc‘lu{_u:»‘ T

- "

I, M .
 Listof su:pcmn_d Ofﬁccta/Ochx.w of Educsation (3)
Department, Manipur,

SI.  Name of Officers/Officiais s . Cffice
No. . : . .
1. Shd N Shimeay, Add. 7" - Directorate of Bdn. (5)
Director of Education (5/Hills) ' '
2. Shri M.Sanatombi Singh, ZEO' - Zone-III
3. Shri. N.Surjit Singh, ZEO*" & - Zone Nl
4. Smt Bovoi Gangte, if/c ZEQ . - CCPus
5. Shri. A. Shamu Singk, i/c ZEQ - - Wangot .
(6. 5hd. N Jacob, i/c ZEO "+ - Senapa Sl
7.:Shri. M. Vaoreii/c ZEQ *.7 T D d s SRR
8: Shri 8. Lekhendra Singh, x/c ZEO ' - Jidbam S
9. Shd. M. I<.umar Singh, DI/DD.O. "~ - Kakching' - -
10. Shri. N. Ibopishak Singh, DI /DDO - Zonel], Bxshnupur :
-11. Shri, N. Khomciamph,DI/DDO.;- “oe:Zomgl - .o
12. Shd, N. Ibohanbi Singh, D1/DD.O.: . - Thoubdl .. - .
13 Shl‘.l. Ngultuohm Hd Clerk - - ZEO Office, CCPut.
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4. Shei. M Rejen Singh, Hd. Cle
§ 15. Shet ]_.i\,.Ahom,hun r Linag, § Acctt
i 16. Md. 2ovc Ahamad, Sr. \"c.
i

AT T SN
- ey -'.i)
.
e e PR
=y
S
1

ZEO Zouedl . . .
ZEQO Office, CCPur.
7RO Kakchin{; Co

B S P i

A I7. bt i, Se Acets .. -ZEO Ukheal T T
{-fhi 18. $hil & 2 lanithol Singh, UDC .- Directorate of Edn.(S) -
o ; 119, Shik AL Mirankumar Sk :fvl ,UDC T ¢ - Directorate of Edn.(S)
: ; : ‘ 20. Shti. H. ibungo Singh, UG - Directorate of Edn.(S)
e 21 Shri AL Buea Singh, UDC - Directorate of Edn.(S)

I : 22, Shil Np. C'”mdmlnx Singh, UDC - ZEO Zone-IIL

23 wdam Singn, LUDC - - ZEO Zone- III
' 4. Lftong Kippen, 1y 250 - Kan "l;o.\pl
: 250 50 . © - Chandel
! SO0 Shen 2 A, Jom Diveoiny - " BEducation S
' 7. Sha U ek S e LEO, Zose L
t 28, Shrl N sasden R D O N :
i - g . EEE N TR R L .
" It 1s mexplicable that revoent ion of suspensionsaf, Mm \Tgahcho.w
i y Kipges, ZEO was done so hasuly by the Dcpartmcnt \\'1thout the !
. . %
I knowledge of the Committee. : : : EH
. . . : : A
L, : q:
o by (REATRE SOOI SN Witet. 1]
fat OBSE RVATION TR |
o . . H ol - -1y
ok ; i
4 fi ) : 17 The Comsmiticeds "of theview that the Dcpmrtm"nts of Finance, Education, |
-;{; T the Accountdnt General Gifice and the DJ.rcho:atc of Education'(S) was l
L : :
i aware abont akieged fraudulent deawal of pension arfears and s11:1r1c5 by the
H # o b
1M etired [ lcadmasters and Headpandits of LP Schools. S
o { i
R ; ]h'. faci ...;..lbiﬁh(,l' in A meeting hcld on 12-10- 200+ t j OO PAaL
K. N F LTI t
: 34 ! in the Cilice Chamber of the Principal Sccrcu‘ny (F manf‘c) GOV(.IHETIL;IL E
: % 3 . of Mauipur tierein the foliowing Officers werd present to discuss matters
L refating to grant of pay sczle Hmdpandlts of LD Schools and
i o
a retrospective p—omouon in respect of school teachers:
v
it .
i 1. Shri R.C. Mishra, - . R
1 ' - 5,
Rk Prncipal Secretary (Finance), T
+ ! a
i ,‘; Govezumentof Manipur BRI
R f
i f
R % :
Pl i
] - i
. . '
H — !
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nomenclature “L.I, Sclsools appuumg in the R/R’ for the’ post Head

dated 02/]2/1996 BN L R SR

B e TR ST Bl S I b

{ B
\“ .
47 ;
22 8he. P K Kataria, . 8530, wm e (A
. ’ - N ARA ! R
-Accountant General, Manipur, -, fhying |

*3. Shri. P Bharat Singh, o v
. Commissioner (Education< s : Schools),
-+ Government of Ma mnipur. .

2 Ms Rm:u koi:am R Mv'.ﬁ o
DAG( \&E), Mampur _‘|,¢::_"",;M.* .

5, Shn Ch, ; Jayanta Smgh Y A A :
w i ﬁ Fuiiits 73:.-:35(3}‘.{) ,.'h:
Ducctoz of Tducauon (schools) Mampur. S oty LB
i1 DLt ﬂs A © oo aa I
o ‘In the meeting, the Accountant General, Mzm_pur lughlmhted certain = !
1rrcgula.r1ma that were dctcctcd 1n thc course of cxamination of pcnsmn
papess of r:.urcd tcuh«“m -)aruculml the it cwuhntmsm mng higher

pay SCZ.IL o th:. teachers who had worked as IIC”dP’uldu of LP Scl 1001
’Hld ICU‘OSDLCL\ < PL\ ATy l’u (I35 &1\(1] o U.] B ERNY

‘ .
T X NI
aler DS e

S LAY

'......;.—;-

Lo

b
IS
s g

, .
Pundesia f

dthout e concurrence of
1 mance Departnent, 1 Des puty AG. Ny puralso poiited outin some
J

cases the pay seale prose: ed Lorthtpomol Headmauter, 12 Schcol was
P/P;tmar; Scheols from 01-04-1975 onwards. -

cgranted io F 'mupmc: haf

The representative of the Education (5) Depa wiment clasified that
‘there is no senctioned/created post of JImdpanst of . L.P: Schools.
However, sume teachers wilo had obtained court’s order for payment of

Y.
higher say. scales for the period-during wh rich they rendered service. as
igher § f g 4

I-imc.p'md twere aliowed to c.m\vhxghcr pnv scﬂes in cor Apumcc to court’s

directive. ¢+ " - cohe SR : e
\ _

The Dircctor of Edication (Schools) explained that schools havmg
classes upio class - 11

categorised as 1.1 School while schools It wving
classes upto V*standard ¢ ¢ 2 JB./ Primary Scliools. Healso suiimitted that
there is no sancuoned,/ o cdpostof [ead: »an(l.t/l ] Schauls ;.Lhouga
Lhc post of Hmw::mc.t/f P Swool is 1|1c1aficd in mc nucru;uncntRule

t
it ) H 1. z_f 3
The dccmons taken in the mccunn are: 2 g B e g

) Since these is no post of :Head Pmdu L.P. Schocl; the Directofeof A N
Lducmon (Schools), should take nnmcdme steps for deletion of the !

e

B

Masters, Primnary Schools ifsued vide Noufr“txortho ]/74/96 RR/DP J

= T . I e
BT MEETORRG ) e _’;";tjft
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: . i
: ) B (PIC) shoui d consider grane - of charge allowance to the tcachcrs ‘
: » ; serving as Flead Puuit of LI Schools Ly reverdng-back to the posiuon !
o i that existed in the LOPs poor 1o 1999 justead of cquating them w*th «
‘I } - Head Masterof 1;’:;7.,_-;.'.L'-)_.',/_T.B.'Schoo':\ IR OIC) should s initate uuon in i
' 1 ‘ this regazd. ‘ et ‘, PR S
i ; i) Wherever tiwoeis a spcqﬁc court’s czder for gmnt of mghcr Pay ; .,ca.lc
: it should invariabir e done with t concurrence of Fmaqcc Dcpartmcut
! (PIC} as per the Rules of Busmcss/‘ ervice Rules, andi m case where there ] is 3.
P i 'no such court’s order, the benefit shou!o not be cxtmded automatlcally ‘
'R . P
“' ’ ' : 1v) l'hc Ainmb-muva Departmcmof mducaﬁon Departmcnt (Schoo‘s\ A
S : should’ consuh Shit z:/mﬁ Pal.rangbaf., uuuor Advocate in respect of-the ;1
e 0 pending court cases 1'1'11~g to payrient of hlghcr pay 'scales with 1
:‘ ; retrospective cffecr and fin d ways and imeans 1o stop gr nt of hmher < Py r"!
q retrospectively: O A N
e e R TR R e R
g e vy A ll cases ]\u'.‘...:u.u to notouz! 2nd re ospgcuve promot;oa/
i‘ . ~upgradation shonld be referres to Finance DLpartmcut (PIC) for .
v'.gj . cxamination. e o _ ) s
:!‘ ' | - ot The CO;]L‘.‘;JLLLL fds it mcomp::hmsxblc that’ decpxtc bcmg awar(.:
ii i n hat such large scair {rauds were ta‘u:c place, no :u:.mer action either to ;
R " K | recover buge suras o drawn were initiated-or steps taken to identify and' E
L { book the culpnl;~ Fiswever, on the difection of thc Commntcc payment
= : ; of pw;s;ons to alimvalved oen"sor ors have been stopped since May, 2005
E _ { The Com wriiee £1i0 observed (et tacre is Jack of response and ready
i co- cpc:’uon froon the concerned Denaennents at the wn\. of r:ﬂqmry._
F’i A 3 ""‘c Com;..'.if.:,::u'o‘;;\ser‘."es G o Liese .I.ti(‘ anlnzitias in the
% £ id otiver benedis

frauduleat dran el oF '-)-1,‘ AIFCATS, LuAlTion arrears «
e 4
enjoyed by the L nchiers in the Depaztinent of 1.,\.;:\::;003 {(3chools)

e

g
~f‘,’ . . aremastermindud by some Offzcers/ Cificials and some brokers.io .
: d " P - colln smn with the Director of the Ldacauon Department (§). o
L 3. ’lhe Corn:.;;ttu in the course of ¢ ;am_natton had fou.nd thzt

gt

nmy of the Ex- Hc.lc.mastc:s/ Heaap:mdits vere not even awate;
£ the arrearts, A‘Luty and c\,mmnt:iﬂcn {6 'LhL,

: etn follomg the
o "~ revision of pa.; ales by the D’ILﬁLOI..u.C of qucauan ©) truougn

- !-'.E '%,v_“a
— e aeo

”
Ik




L ORI S WP

[ bty g e T}

PEF sy

Y

)

PR

S

19

a series of orders coms: ~ienzing from 05-05-Z

3

03, The Conni

BRI L

iLes

suspicion that the eniire exercise had bicen mastermin | & and
eriginecred by cootrin persons (broder) associa od with the Dizesicrate
o'{ Educaton (5, the A.GJs Office and perhaps with the

£ Treasurics 13 mroved beyond doubt.

4. The Comamiie ¢ ook serious view of
pobhisenminately Lol revised PPO withic
The AG. Odhe, on :crcivirw the o

piston argears v oo onefits, shouid o

foin Iiance Dunitonea whether cend
a 3o retized Headn tors 'Ucmq PR

AP 1999 The facts condd sivo be ascertaine
of Education, Governraen: of Manipur.

AGOs o

- a0y chert

POt T SRR
T
A S VR

i from thic

kavwizdge

'-‘h'\

LAl ad

s
P
L]

Lorenent

5 Thesubiiiadon of e Treasury s that ualess there aw plaring

lacts and crcwnutances vaich have been brought to theis nodce,

rae  Treasury 1s

'4]
1 34
[l
l

authority. Normali

(_'](,I"U.J\ \.\pCCCC(: to C’)lllpl) \\' ‘1

this 1 general procedurn.

T,}‘(: N

) ‘N
A.GJs

However, the Connertice finds 1t diffoait to accent Dt the
) 1

reasury should talic shelter on the above.

expecied 1o verlly waetaer the pension e

The Treas
Contand s

iy

!S :llii()

enclits

mentoned in the orders weze in conforaity with the 5P 1999

(clicetve from UT-01-1946; which preseritod the pay scule for the
Headmaster of primary School, together with that of the J.B. School.
L.P. School did not have sancdoned posis of Headpandits. The
shicer number of such orders should have raised some suspicion
and they cculd have been more careful instead of hastily preparing
bilis and passing them without any verification. The

dercliction of dutics

The observatun of the Committue iz i

ducaton (8), .00 GO0 and e Dl

—oe S

Commmittee
“would like the Finance Department te ok into this Leiions
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~.by the SIT jn MECSHNG SO f
e SAME time tio ¢ omuutt(,c e

~ official Is, wha ape .Jicgcd to have bee

Smasterminded the §; audulent drawal of ; pu’

T e e L

[

<

r

A \ceounts nie

s

‘fnvr\i*y L\i)f)l"(‘l x'

o
th

mcm Sulil

(,f thc IIC"CIP:‘:HU s/He Ldmfxstc:is of LP Schools

6. 'ln:c Conuninee 1plucu” . LL Lommcpdqi);c job performa

1 )I".xl

.‘1

5wzt the SIT shouid fct spat

-one wheicy i) ; or inﬂucm-.n i

i the evidonee of

Ihe Cong

:'heu voh emgt e es abhshul in Lh» case.,

irtee Le'm tied g notc Lhat unpoltant orﬁcers
11 mvolved 1n the case are sull

! ﬁbSCCuQu)f’ and v admg a.ucs;tK

Lo ! "RECOM’M, Y\TDATION- i
u’f"ﬁ 15y NN
. Ihc. Co*nm«tfu, stronrrl\" ucommlend's that thc Governmcn

sbould come’ out mth clem 31’1.1(1 by ﬁ.\mg 10513011511311111 es to the'
Offu.cm/Of icials"of the Dirc LLot"te of "Edication: (S) who

51011 '11'(.’113 111Cl sqhum
B dmndm of P 'Schools. - -+ .,

of Fleadmasiers / 5/

2. The Co,mf"f-":m Im% C"‘Dll hed
Officers/Oiticios ot the A.C
propesdy lnves

of some
o Office. The SYT is Jy wandicapped to
the cases 15 the A G.is cenua,iy Administercd
Cffice and ag suly cériain prosedures are fequired to ke followed in

‘the: favolvement

caseaccused }L'su 15 Axe o e s movcd/aucm « forj mtcnogmon
by the SI'T ‘ S _‘ e

The Cop imictee, thclcfon- rece. mn‘cnc.b Lhat lh(. all 5110u.1d

ed steps widle Detionming their duties for tan
arrest of the :;;_..'-_‘_ il persons.

tiate | epaily ne

5. The reic of 1 skers who neivery aeeed as agent had alse bozn
proved beyor i Joahy

The o Luc recommends that_these
Persons should niso hooked, Apgie; Juate

ot involved o, cis nno ru_uu e e P
S : R L .
i S B
| " .
| ! H
! *

e action should lso De taken,

atled to the l.llC"ULu cxaxvql of

H

i the coursé of -its. Ll\(‘_ohﬁ'lf_lon 1f

J,
4
!

|

accused persons’ A¢ the £
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f i . So farthe Dnec;omte of: Trcasuncs and Accounts is conceined, .

ced hst of: Offivers/Officials areyet to be) prep‘rw e ST f;;
o 5150 10 arrest have been madc though thelist of 5.0 . ey '

inad;been lmadc available. The Commitice is of the vie. that the .
é Directorate of Treasuries and Accounts, :Manipur niust have :
't know flcdnc of the irregularity of orders issued by the Dircctor of
I Lducmonl (5). Copies of varigus pay ordets issued [rom tine to '
time by Lhc Finance .Dcpa“lmcntuc usualiy cndozsgd to tive Dircetor
E of the Treasurics and Accounts. -+ < - s - SR
Y
|
|
i
C
i

AT E| . 9

The Com;r.-LLcc J.cforc recommends Lh?.t the \,;.,vcmment S

A e

of I\I:ampur (L‘,,x.qall\/ mecc Dcparum.ut\ should tale steps to 7!

detect the ‘officers/officials of the Treasury Ofﬁccs who m]owmgly
cnturmmcd the fraud PPOS 1ssucd by the A G Office for, theLr

pcxsonncl moucmr} bemﬁtls and to tqklxe suong d15c1pl.mu)' ﬂ.cmm o i
(3 SR (Y ' 3T s oy .
'agamst the CILING ¢ OfﬁC"ll e b . e

‘. D N SR T S

[EP——
B

KA :-’q- Lo SO
5. 'lhough the exact amount drawn in connection-with this casg’t’ -+
has not)ct been ascertained, 1t is cstmwted to be'more than Rs"13:h
crorces. : - T ‘ti,,tr‘\ , r1~1'§f;

{ The Commlttcc tmchorc strongly xecommends that the . E
Goverament should take steps ‘for” recovnry of thc CXLLSS amount . i
. drawn by the teachers, retired Hcadrmstcrs and Hcadpmdlts of !
LP Schools Pensions withheld (1c 3 months) csum'xted to be | ¢ S
around Rs. 64,47,147 should be adjusted ftg)amst cxccss drawals by SR

, .~ividuql pensiorers. oo a3 D :

;r A-.a.L(A 'j o . e

VR S

1'hc Government of Mampux should intimate to the House
the stcps/qct{oﬁs 50 far taken up for recovery of .th excess diawn .
by the retired Hmdmashcrs/Hcacp andits of L. Sc Qecls s soonas”
. possxblc with the amount so far recovesed. '

6. The Committee 1s of the view thur taking Leto Lol gany dhe
widesprea ad naauwre of te fraud wvolving ti.e Education Srntient”
! Accounts Lnt (“c” al, Trewsuries/Banks sud non-CLf 24 Lrelkers,

!
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,Lhe State Government with jts present. PLCOCCDPRUOH and lmumuons

may not be in a position to complete the mvesug“uons within n' i 1

» reasombm cnod of mnc:‘lt 15 thetefore:rccommended that thc" L

: Cent:al Burmu of lInvesngauou '5. ;.r*

E

i
y !
n‘ v
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ANNLXURE A* A

e GOVERNVX:NT OF" MAN’PUR ad e
POLICE DEPARTMENT ~ =~ = . =&

Croeis

1 the Director CGoneral of Police, Manipug, Imphal.i =
~npl~'--, the 1’7H \/iav ’7003 o Coe T

{(v., A gr ac 1,1 IPV(,&,L'WQHO sl l"crim consistng

PRI LGN ST R !

ef the if;’.::.--. oificers is herelhy constitule
of Supennteniont 'of police, CIE \”‘3) for smooth and spc&_uym"csucr ation |
of cases 11T No. 71(#05 Lasphel Police Sta tion u/s 420/424/468/ "

120-B IPC andd other cases e fz“c.u.d in connection: with the: fraudulent *

L.rz\val of pt__mon arrears and s mrus-b)' Tx- I—demésxers/Headpandxts N
“in the cdu.mon s Dep'\nmcn. - T ! ; e
1. Shri Kh. Dlnmcn‘.ncﬂ_u S'mgh' 'MPS,: e o
D, bP(l/(. AddL SP ]ﬁosccuuon) e ,_‘ ‘
2, Shai M. Ran weshoze Singh, . l;_! - e
I Inbr'cctor CID (Crrimie Brancn) e L
‘2 Shyi. Gaitholung Longmei, : A':;l" o .’ _ Is ;
©FgLef Imphall’ olice Sata 1c>_i'1'2!;‘ R e
4. S‘m Th. Manihar Singh, =, L ‘ *" -[l s e

.-SL of Lamphel Police Satanon.. . wi A R A _rd,)\ it

|
-

! under the ovet- ail -onrrol ‘

l
i

CThc ougenntendcnt of, Police, CID(Cnme anch) will, dxrectlx a.ndL L! d11

cadr i

' closely supervise, the investiganon of {the cases vghxch may.be u undc:tak

[F3TLH

by the SIT in this behalf and subn ut quartc:ly p:ogress report of

L3 u.:r Py I.n-:.\.

JES ndt l(a.
the cases -1
jXYH l_l:{.'dt(?

'to th! uqcn,:sxgncd e A } _ g
: " . A S
'-‘".“' i o i AK.'Pmsh'lr e
W

; '.':chcto: General of Ohcc
et mepm, Imr:n‘.l '

e e n

B N T

s e e ] vam

C e e .



- ‘:s“‘ o "‘ ‘ & .o -
.. - R ,;
¢ 4
l.C

¥ ."
R TR SIS B2 PSR o Ee e Uimme ot tiem Lokae cowEel e S
i :
o ‘ ‘
ﬁ % ' ) ’ : . T v z"
NS t : . B
. . ' : : . f : . . . [
e . : : . . 5 . lr P
a o ) f . 23 ; ‘ A ;,'
} & i i - ) S ’ R S S
. . P : ] L
' LA ‘- . . " ’ . Y i - e " Lo, '
- . B ANNEXURE - B - ‘ N -
¥ =] . . . . . T o :
. C o Vi ;
& : H B

i GOVERWMENT OF HANIPUR . CE
' P LICE DEPARUENT : :

.
-
'
'
'

Orders bv thie 21tz (‘cm_r..l of V'olice, Manipur, L.ghal
i 1. l Lald, tire 7“jl.u X, ..JOD . . !

‘QI.C/'9(4"!/2005-P1 RSP In conri;.‘.'au'on of tiis urders of even _ ,
number dated 12.5.2605 wad 1.6.2005, the tollowing officers azc hereby ! B
attached to Special Investigation Team, which was coustituted for | :
1nvcst1gat10n of FIK case No.71(4)05 of Lanphel Police Station u/s 420/ I i
424/ 468/ 120-B IPC rcgistered in connection with the fraudulent dmwal i

. of pension, arrears and salaries by Ex- H admastcrs/ He:dpandits in ' S
- Ef:lucat_ioré \.S)»Dupaxr..r.‘..xt, with immediute effect : ‘ 3 R
i
}

2 eebmerme oo e % o e o

-

3 ¥
iR ! - : .
o 1. SI L Wepganbarna Singh of wanrgot Police Station, Imphal i
' ! West Istrizr
} 2. SILN Ingoci:n of City Police Stution, Im phal West District.
i i 3. SI 7T Inackic. Percmgpat Polic ....auon, Imp‘ml Fast S ,
o LR [
L Di.nt“u . . U
Y ! TheconccmcdL"isuictSP'shoulddixnct themto repostto SBCID(CB) | -1 .+ |-
V. I . . : . o . R T R :
: % : immediately. - : Lo N 5
. . R S . --'A.Kl"azasllar T
t i o ’ L - Director General of Police, e
3 - i Manipu, Tiaphal.
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